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GOVERNMENT OF INDIA,
LEGISLATIVE DEPARTMENT.

PROCEEDINGS OF THX INDIAN LEGISLATIVE COUNCIL ASSEMELED UNDER
THE PROVISIONS OF THX GOVERNMENT OF INDIA ACT, 1918,
. (3 & 6 Geo. V, Oh. 61.)

Tho Counoil met at the Council Chamber, Imperial Seovetariat, Delhi, on
Friday, tho :0th February, 1920,

, I'rESENT:
The Houw'ble 81z GEoxyx LownDEs, X.C., K.C8.X, Vice-Tresident, yresiding,
ond 62 Members, of whom 55 wore Additional Members.

GUESTIONS AND ANSWHRE,
The Hca'ble Mx, Vi J. Patel nsked ;--

1. “(a) On what principlos do Government propose to reconsider the Tope m:
830!

spocial representation of landholders in the I'rojucos ?

(6) Is it a faot that the Franchise Committee have recommended spesia] ™%

.representation of ihe Sardars in Gujarat in the Bombay Presidency, whether
suoh Bardars are landhelders or not 2" Vi

'The Hen'ble £iix William Marris replied :—

“(a) 1. has oen nsoertained that the Joint Oommittoe’s intenticna was that
Lhe special representation of landholders in the vrovinges should bo reconsidered
on the lines in'icuted in paragraphs 16 and 16 of the Governunent of Yndia's
fifth de-patch o the Secretary, of State, and iy is being-done,

(2) The Franchise Comwmittes ha. o propused that the Sardars of Gujarat
should fuim - Jandholders’ constitnencsy.  1{ the Hon'bly Momber has any paiti-
cuwar poiat to wige in this conuection, the Government of Indin will Le glad to
bring 1t to the notios of the Government of Bombay.” °

( =21 )



£33 OUESTIONS AND ANSIWRARS.

{30, ¥, J Patel;  Siy Wiliom Fineent; [ 20ru Frsruary, 1920.]
Alr. Shafi; Sir Claude Iitly Sir Qeorge

llarnes.,{l

The Hen'ble Mr, V. J. Patel asked -~
Bepsuatiom | 2. “(a) Isit not a fact that there ig an unanimous demand in the country
und guct- - for the separation of the excentive and the judicial ¢
wfou,

(b) Do Qovernment proposs to take up the question in the opening of the
now ora "'

Tho Hou'ble Sir Willinm Vincent roplicd :—

“ Qoveroment believe thero is a large volame of opinion in favour of
further separation of the oxccutive and (he judioial. They bavo no doubt that
the now (tovernments under the Reforms Sohemo will give the question their
carly concidorati>u.”

. The Hon'ble Mr. V. J, Patel asked :—

Resclution 3, “Which of the Local Governments or Administrations, if any, have
S;v;ég?:::b introduced or passed legislation to give ctfect to the Resolution of the Qovern-
L-oalsalte ment of Tudia on local self-government 7

ver Q5 .

The Hon'ble Mr. Shad replied :-—

“Since the publication of tbe Resoluticn of the Government of India
on local self-governm-nt in May 1918, the Governments of Madras and of
Bongal bave introduced into the local Legislative Counoils measuras of local
self-government and those messures have beon passed. The Governments of
Madras, Bombay, Burma and the Central Provinces have also introduced
legislation on Jocal sclf-government.”

The Hon’ble Mr, V. J. Fatel asked :--

o £k 4. “What action have Govornment takeu on the report of ihe oxpert
b-amT - employed to make investigaticn into the silk industry P

The Hoa'ble Sir Cla:ide Hill replied :—

“The rcommendations confained in Mr. Lefroy’s Report on the silk
industry in India have been communicated to the Looal Govexrnments concerned,
"The Government of India have decided that the firci problem to be solved is 1he
production of discase-fres sced, a:.d with this cud in view they have decided
to cxtablish a Contral Scod Station at Shillong, and have exgaged the services
of & protozoologist, who is ncw conducting investigalions into the discases of
silk wortis, The policy to be pursued in the future will depend to a large
extent on the resulf of these investigations,”

'Yhe Hon'ble Mr. V., J. Patclasked :—
Liquer 5. “(u) Tait a fact that the Governmust of Bombay havo vetoed tho Resos

Foatay. lation <! the Bombay Logislative Counoil passed in 1918 to tho effech that the
power to delerming the nwmber and locaticn of liguor shops should be given
to soleat Municinalities ? '

(2) Do the Govenment of India propose to request the Governmont of
Bombay to recousider their decision ?

The Jlon'ple Sir Jeorgt Bas 108 repliod :—
“{a) Yce

(1) No. It would notbe proper for the Covornment of [ndia to interfore
in the matter”!



. QUESTIONS AN ANSWERS. 628
[ 20er Vesnoaxy, 1920.7 [ Mr. V. J. Palel; Sir William Marris. ]

The Yion'ble Mr. V. J. Pate! acked 1=
6. " (a) TTuy the atlention of Government beon drawn o the following Gsvorument

nuslstanan jo

observations of Lord Canmnichael appearing at ipﬂge 083 of the unrevised Offivial modorates.
Keport of the debates in the Honse of Lords of 12th Decomber, 1919 i~
‘1 tny ;that the Indians must thomselves make this Bill & success, but
I think it will le with us, with the Lovernmond, to help the moderate mon, It
will Jio with the members of tho Oivil Sorvide to n great extent to help them and
X beliovo they will do s0.' _
(3) Will Governmnent bo ploased Lo say how and in what way they profose
{o help the moderate men in order that thoy may provail ?”

The Hon'ble Sir Williawm HMarris repliad :—
“ (a) Governmeut have secn the report referred to.

() The Governmert of Tndia understaud that the reforanco is not to any
particular soction of political thonght, but to tha cause of maderation in general.
They think that this will be best promoted by making the Reforws Schame: a
suceoss, as they will endeavour to do, so far as lies in their powes.”

The Hon'ble Mr., V. J. Patel asked :— .

7. "“(a) as the attention of Uovernment heon drawn to the following Irrigation
query of Lieatenant- Comnander Kenworthy and tho roply thoveto by the Seorc- rovenun,
tary of State appearing at pago 274 of the Official Report of the debate in the
ITouse of Commons of Wednesday, 8rd December, 1919 :—

 Jieutenant-Commandor Kenworthy :—Did the Government of Bombay
itsclf suggost and rccommend thatb thess subjeots should bo transferred ?

Mr. Montagu :—No, so far ag my recolleolion goes, I think mj; hon'ble and
‘gallant friend will find that they recommend tho transfer of irrigation by a
majority and the reservation of land-revenue by & raajority.’

(¢) Will Government lay on the table the trecommondations roferved ‘0
and state whether the abovo reply of the Beorotary of Ste'o in corvect ?”

Thoe Hon'blo Sir William Marris replicd :—
“ (3) 'tho answer is in the afiirmative.

(b) The remar=s underitera 16 ‘ Land Revenuo’ and item 26 ¢ Imigation’
in avnexure No, 1 to the rcport of the Commnittee on Division of Funotions show
that the facts are as stated by tho Seoretary of Statc in his answer to Lisute-
nant-Commander Kenworthy's question. As the recommendations of tho Bom-
bay Government l:avo already boon published, it is not proposed to lay tham
on the table,” ~

The Hon'ble Mr. V. J. Patel asked :—

8. “(a) Is it a fact that the Secretacy of State in the Fiouse of Commons Ga. Adsra.
. n 0 by Geve

gavo an assurance that the reoommendations of tie people of Tndia woald be -;‘nruggt of

= . . . . . TC .
consicered by the Government of lndia in framing roles under tho new Act l’;'%ﬁi{&ms_
[ heo ic

(9) It so0, how do Govornment proposs in wlve cliect to thab assurancy P &f L

ye

l‘rnﬁ:ng
= » - “nys . . 1los Lnd
The Her’ble Sir Willizm B8axeis roplicd :— %;ehnew >

“ (a) The Hon'ble Membor is presumably roferring to the stutement of
the Bearotary of State that tho r -oimmendations of varions people would be
congidered in framing the mizain Trdia, :

(4) The Ton'ble Memher s refarred to Lho suswer piven fo ‘he
gucstion nsked Ly the Honcurable Mr. Khsparde on t¢ 11 instand, which
cxplains lho steps proposed by tho Govermuoont of India for tho consiiaticn of
non-offieial Indian opinion in regard to the finming of e rales. Aualogous
action will ho taken by Yrovincial Govoensuents in regard to the rles, 1'eg?: -
tions wnd orders with which they i~ eoncern=d,” ' '



824 QUESTIONS AND ANSWERS,
(ALr. 7. J. Palid; Sir William Marriz. ) [20rm I'ennvany, 1920.]

'The Ton'ble Mr, V. J. Patel asked :—

Rulesgov-  ~ G, “(q) s the abtention of Government becn drawn to the ramark of

ehleaander Qi T ), Rees at page 407 of the Official Roport of the debale in tho Mouse

ety of Commons of oth December, 1919, to the elfoct that tho Govermment of
India can make changes nt any time iz the franchiso now settled ?

() Do Governmen!, propose to include in the rules Lo be framed under
the Goveroment of Indix Act definile principles govorning such changes P

The Hon'kle Sir William Marris replied :—

“ {a) Yes. _ .

(b) The attention of the ITon'ble Memnber is iuvited to the vemarks of tho
Juint Corumittes on clanse 7 of the Governmont of India Bill. 'The Joint
Coinmities havo rocommencod Lhat the franchiso as settled by the rules to bo
made under the Act should not be altored for the fivst ten years, aud that it
should at present be outside the power of tho Legislative Councils to wmake auny
altoration in the franchise. It is not proposed accordingly that tho rules shonld
%n'm'ide for ar.y altoration of the frauchise except in vespeet of wemen soffrage,

or which it is proposed to make provision in accordance with the Joint Com-
mitlec’s special recommendation on this miatter.” ’

The Hon'ble Mr. V. J. Patel wsked :—

Gramorths 10, *(«) Has the aitention of Government heen driown to the specch of Mr.
tepoy.  Spoor appearing at pazo 757 of the Report of the 4bh December, 1919, in which
he says that the Joiut Seloct Committee with complete nuasimity onca adopted
the proposal to give t!. vote to ex-sepoys, but that later on that decision was
roversed becanso of a telegram that came from the Government of India ox-
pressing disapproval of ‘he proposal ?
(0) If the above siatement is correct, will Goverament stale the reasons
which promy:ted them to send the {elegram and oppose tho proposal ?

(¢) Do Government propose to reconsider their deeision and gifc the
vote to ez-sapoys in all the provinces in India?"

The Hon'hle Sir William Marris replied :—

“(a) Goverament havo seen the report of the speech.

(6) The Government of India’s views on the question of soldiers’ voling
wore communicated in paragraph 7 of the fourth despatch. Later on after
consulting Local Governments {hey tolographed on October 16th recommending
a strict adbLerence to the property qualification for voters as most Local Govern-
ments, with the exoeptio: of ths Contral Provinces, preferred it. ‘The vir s of
the Pupjah Goveornment were received and communicated later.  That
Government, which was mora conocrned with tho question than any other
tovernment, proposed that retived commissioned officors as such should he
- nfranchised, but not retived non-commissioncd oficers,

(¢) 1t is mow proy sed that in all proviuces rebired commis-ioned and non-
commiasioned officers should be entitled to voto. The Governmeunt of India
Leliove that this is in accordance with the vicws of the Joint Cowmitteo.”

Ths Hon'ble Mr. V. J. Patel asked :—

Restdenttal 11, “Did the Vranchiss Cummittec or Lord Selh-toe’s Commilies reject
tions. the proposals of any Tocal Gover:unent in favour of residentinl qualifications,

and, if &0, for what res..ong P

The on'ble Ii» William Marris replied :—

“The l{on’ble Member is referred 1o pavagraph 29 of the ropeii of the
Tranohisa Cor-mitles ard to pavagranh (7) of tiw Joint Committea’s report on
clause 7 of the Bill. ‘The Governm.at of India are not in a position to add
anything to U statements which the Commitico thomselves Hmvc «iven of
their views on this matler,”



QUERSTIONS AND ANSWERS. £2%

[20Tn Feowuans, 1620.] [ Mr. V. J. Patel; Sir William Mavvis ; The
Pice 1'resident. )

The Hon'blo Mr. V. J. Patel :— May I ask a_supplomentary
question, Sir? T it u fact that tho recommondetion of the Bengal Govern-
ment in faveur of residential qualification has not been accepted cither by the
Bouthborough Commnitice or tho Joint Committen ? "

The Hon'hle Sir William Marris ;-—“I ask for notice of that,

The Vice-President :— The Hon'ble Momber must give nolico of
that.”

The Hon'blc Mr. V. J. Patel asked :—
12, “(«) What netion do Government proposo to take to earry out tho Lerser

Tapresontas

recommendation of Lord Sclborne’s Comunttes in favour of lavger yepresonta- geu o tne

tion of the doprossed olasses in ezch Province? ' olneses.
(®) In tho rulesto bo made to give effect to this recommendalion, do

Geyernment propose to provide that, as far as possible, no person who does net

belong {o the depressed classes shall be selected to represent them ¢

The Hon’ble Sir William Meavris roplied :—

“(a) The Goverument of India have addressed all Tocal Governments in
pursuance of the recommendation rofersred to. In Madras, where tho ropresenta-
tion previously proposed for the depressed classes was clearly inadequate, it is
proposed, the Governmont of India understand, to raise tho number of rents
reserved lor them from 2to 7. In other provinces the Government of India
will welcomo somé increase, if grounds for the same cen ho shown to oxist.

() The Government of India do not, as at present advised, propose to
limit by ruls the discretion of the nominating suthority in his seleciion of
persons to represent the depressed classcs. They have no dcubt that, so far as
possible, representatives wi‘l bonominated who are membera of this section of
the population.”

‘t'he For'ble Mr. V. J. Patel askod : —

13, “Have Governmont considered tho desirability of requesting the High By aers
Courts of Caleutta snd Bombay to lhrow open the Original Bide to pleaders P Kiesiside

Qonyis of
Caloutys. r2d

The ¥o:2'ble Sir William Vincent replied : — , Bombay,
“The ansv-eris in the negative. The mattor is one entirely within the
diseretion of the Courts themselves,”
! 4

The Hon'’ble Mr. V. J. Patol asked :—

14, “ Will Gorernment be plensed to say vhather under thn new Gtovern- Poesms of
it of Indin Aect the Goveruor Geveral can, without the approval of his new themew a0t
Exceutive Council (including ab least three Tndian Membors), on signaturo
mako a Bill, which either Chamber has failed to passin the form recommended
by him, into an’ Act of the Indian Legislature P ™

‘The Hon'ble Sir Willinm Marris woplied -~

“TI'ho JTon'ble Member is refarecd to the terms of seci.m 20 tead with
section 47 (#) of the Act.”

Tho Eon'ble My, V. J. Patel asked -
*15. “{u) Has the attention of Gover :ment heon dvawn - the observations extenngan

ol Mr. Spoor regavding the sermrin% of a wider francli.so which appear ab ynge St to
395 of o Official Roport of the debate in Lha Ilonss of Commons of Wc(?ncs- Tndte.
day, 8rd December, 19197

() Do Giovernment proposo, to improv: the proposals of the Wanciise

(lommittee as a resull of the debate on thew in e ifouse of Jommons PY



826 QUESTIONS AND ANSWERS,

[ Sir WWiltiam Marvis; Mr. V. J. Palel; Sir [ 20rm Frenvany, 1020, ]
Gangadhar Chilnavie, )

The Hon'hle Sir Wiliiam Merris repliod :~-

" (@) "The Government of India bave read the veport of tha speech of
Mr. Spoor.

(L) The Joiut Committee havo recomraended that an cffort should he made
to remedy, in part ut least, the proseut disparily betweon the size of the elce-
tovates in tho ditferent provincos. Jn accordance with this recommendation
sleps are being takon to inorosse largely flie clootorates in the provinces of
Madras and the Penjal.”

The Hon'ble Mr. V. J. Patel asked :—

pugger 16. * Will a non-official Membier of the nev- Legislative Assembly be entitl-

under the €0, When the Annual Finanocial Statement is under consideration, to move a

vow Ack. rosolution reccommending the incroase of the expenditure provided in the
Budget for any head ? "

The JTon'ble Sir William Marxig reptiod :-—

“The Hon'ble Member is referred to saction 25 (6? of the Act, which docs
not empower the Legizlative Assembly Lo increaso the amount reforred to in
any demand.” '

‘The Hon'ble Mr. V, J. Patel asked :—
aproso-ias 17, « Sa) Will Government state what aotion they have taken or propose

on of the

usbw. weger {0 take on the recommondation of Lord Selborne’s Committee that an atlempt
olass. should be n:.ade to secure better represcniation of the urban wage-carning

olass ?

~(b) Isit proposed to provide for the represcntation of the wage-earuing
olass of the city of Ahmedabad under this recommeundation ?

_{¢) Do Government. proposs to oall for the roport of the Bombay
Governmeont on this question ?

The Hon'hle Sir William Maarris replied :—

“The Goveromeat of Indin are anxious t give cffect, wherover possible, to
the recommendations of the Joint Committee. As the Hon'hle Membor, how-
cver, will probably realise, the practical application of their rccommendation
regarding the reprosentation of the wage-enrners is atiended with diflicultles,
It will involve the creation of a specisl franchise, and the preparatiou
of a separate roll for which tho materials available aro scanty in tho extremo.
A large nmnbee of the wage-carners are not pormanent resideuts of tho centros
whore thoy seck employment; they come and go at uncertain infaevals; and
theiv earnings, whiok must n. oessarily form the basisof the roil, aro not only
.ard t; asceriain, but often subject to wide fi ctuations. 'the Government
of india have grave doubts, which are shared by the foeal Clovernments con-
cerued, 8s to whelher it will pruve poscible completoly to overc:mo these
obstacles, Rutindeference to tho vicws of tho Joint Committro they have
deoided that the attempt must be mado as regardsthe wage-earners in Bombay
and Caleutta, the fwo cities in which this class is largest. They cannot ignore,
howevcer, the risk of & scrious hreakdown when the electoral macuinery devige?
for tin: parpose is pat to tho test of the elcctions, and they thereforo do not think
that .1 po out conditions and with tho limited organisation ab tieir disposal, it
would be prudent fo extend ike expciiment to other towns in which tho
problaim is less wrgent,”

The Jlon'ble Sir Gangadaar Chitnavis asked i—

Risa tn 18, “{a) Ivit.a fact that gheo and butter have for som: Himo past Leen
puicca of,  exported from India inlarge quantitics by Qovernment or on private ascouut,
vatter and {hat they Lave gone up very high iiv price in Indiaa bazars?

(t) Tt o, what iz the quantity that has Leon exportod daring the last thyce

years, o ud how lony oce such exports Jikely to contiaye? "



QUESEVONS AND ANSWERS. 87
[ 2. Frnruany, 1920.] [ 8ir George Beraes; Mr, (. 8. Khapard: ; $iy
William Vivcent ; Khan Lahadur Lborakii:
aroon Jaffer; Sir drihur  Auderson;
Rai Sitonath Ray Dahadur. |

Trhe Hon'ble 8ir Gieergw Barunes ropliod :—

“Ihe oxport of ghee and butter during the last throe ycars Lave been as
follows —

Yonr. Ghea. Butlor.
Jba, 1bs.
161718 5,513,200 1,522,580
1018.10 4,759,858 _ 600,143
, 1919-20 2,502,018 ‘ 430,212
(¥or nine paonths ending Docomber.)

It i8 correct that prices bave risen. Tie oxports during the last two yeavs,
Jowever, bave been considerably below normal. T cannot undertake to prophesy
the ‘oxtent to Which exports aro likely to take place in the futuro.”

The Jon'ale My. G. B, Khaparde askod :---

19, “ Will Government Jay on the tablo the correspondence relating Lo the Jymmeas,
grant of overseas allowanco (o liuropcan British oflicials P

The Hon'ble Sir William Vineent roplied :(—-

“The Government of India nre unable at presont to place on the table the
papors regarding the grant of overseas allowances. A further communication
from the Beoretary of 8tato is awaited, and when the correspondence is complote,
(tovernment will consider whether thoy can publish it or not.”

k'll‘he Hon'ble Khan Bahadv* Ebvohim Haroon Jaffer
askeq ;— . o
20. “ (a) On what railways are waiting vooms for third-class lady pas- Watttog

eengers provided ? fuirg-olase

(8) Do Government proposc to ask the railwaye which de not provido €=
such accommodation to supply this want on important railway stations P’

‘The Hon’ble Sir Arthur Anderson roplied :—

“ (@) Govornment are not, in possession of detailed information as regards
wailing rooms, bub they understand thab screened off accommodation in
v :iling sheds is provided in some cases,

(0) The matler is within the competence .if railway companies and Cov-
orprient will bring the point to their netice.”

'The Hon'ble Xai Sita Nath Rey Bahadur asked :—
21, “(a) Is ** a fact that on the 27th June, 1919, an up-country yourh dic] Denth atan

. N . . . . . . upsennat
ebtho Howrah railway etation on acoount of ovcrorowdmﬁ in a reilway curriae ;’:;;:,"9'@,
snd no Goctor was ~vailable at the said station 10 render him medioal aelp P~ Eailvay

() Do Gover:iment proposc (o inquire whn are responsible fox allowing
the carrfage to be overcrowded at the “séarling stelion, and if tho PUTEONS £G3-
ponsible have been puaished ?

(¢) Ve Qovernment prop-se to 1send ocossary instruclions (o prevent a
recurrence of such ov.rc;owdiug P .

‘The Hon’ble Sir Arthur Anderaon replied -

* Tho Nailway Board are informed that ab owrah efakion v 2610 J ung,
1919, an julending passevger o Yuri coliapsed on lie slation plalform.
An ambulanco was Imwediately seot for ang the man was ocuveyed Lo Howrah
hospital but expircd on the way, His death is reported to have been duo to
heat stroke and hoart-failure. Theso is x2 ovidence to :how Lt it resudied
from overorowding.”
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§28 QUESTIONS AND ANSWERS; INDIAN SECURINES BRI,
RESOLUTION RZE AMALGAMATION OF 1) ORIY A-8PEAK-
JNG TRAQTS.
[ Rei Siterath Ray Bihadur; Sir Arthwr [ 20tn Penvoany, 1020.]
Andeyson; Mr. W, M. Hailey; Mr.
Sachchidanaida Sinka. ] .

‘The Yon'ble Rai Sita Nath Ray Bahadur asked :—

22. © (s) Has the attention of Qovernment beon drawn fo two letlers
ublished in the dmrita Basar Petrifa of the 25th September, 1019, iu which
1L was alleged that on the 19th September o European soldier entered a second-
class lady’s compartmont in the 03 Up train, Kastern Bongal Railway, and
declined to leave it when asked Lo do so P

(8) Ilus the matter been inquired into and, if so, what is tho rcsult of that
inquiry ? '

(¢) Do Government proposs to take necessary sleps to prevent males,
whetber European or Indian, from entering femalo compariments 7

The Hon'ble Sir Arthur Anderson replied :—

“(a) and (5) Tt has heen ascertained that on the 19th Scptember, 1919,
a soldivr was noliced by passengers of & Jooal frain rumning between Calontia
and Dam Dum to be on the footboard of the Jutermodiate class female carringe.
Soioe passengers pulled the communication coxd and stopped tho train, The
soldier did not enter the female compartuient. The matter was reparted by
the railway authoritics to the Officer Commanding, Dum Dum, who stated
that the man had returned to Englaud.

{¢) Seation 119 of the Indian Railways Act, 1890, alroady makes provision
for the punishment of the offence reforred to.”

- INDIAN SECURITIES BILL,

The Hon'ble Mr, W. M, Ha‘iley :—*“8ir, I hog to present tho
Report of the Bolect Committee on the Bill to con-lidate and amend the 1-w

rolating to Government . curities.”

e e et .

RESOLUTION RE AMALGAMATIUVN OF THE ORIYA~
SPEAKING TRACTS,

The Hon'ble Mr, Sachchidanands Sinba:—8ir, I Log to
mova the resolution which standa i:: my name that-—

‘This Council recommends to the Governor General iu- Couacil that a wixed Comuittce
of non-oificiale acd official. e sppointed to formulate s soheme for the smslgumation of (he
Oriya-speaking {raols at present administercd or oontrolled by tha Guveroments of Mndras,
Bengsl and the Central Provinces, with the existing Origsa Divisicn of the province of Bihar
and Orizea.’

“1 sony stats, Sir, at the cutset that T have placed this resolution
bofore the Council in respouse to n demand made fo mc pessonally by
tho Ttkal Conference, which is a representalivo gathering ef the Origa.
speak’ g people, who inhabhit various provinecs of Indis. At the last scasion
of Lkut Coofere: aa resolution was adopted by it reauusting mo and the
Ion'ble tha X ;x Bahib of Kanika, who rop. »senls in this Council the Oriya-
speaking 1eop's, o placo this resolution before the Government, and it is in
nocordanc  w..h that wish that I iiwve irought up this rcwlution.  ‘T'he
Resolution is intended to ame.iorate the condition « a lavie muobor of
1Tis “lajesty’s Tndi n subjeets and, if I weay say se, to relievo & long suffering
race who, ia this pm-ticu?a.r mafter, have u?’ust and gennino -wdevance. Vhe
Origa-speaking population of India is. roughly 16 millions. 1i ks been now
for & long time divided under diffcrent administrations, for Listoric or other



e g
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RESOLUTTION £1) ANALGAMATION OF THE QRIYA-
REBAKING THACTS,

[ 20rx Fesmuary, 1920.] [ Al Sachchidananda Sinka. |

reagons. Theso seattered remnants of u great raco havo for a loug series of years
been trying to conlesce into ono compact hody. The Resolution T am subhmilling
has & long listory hehind it as regards tho efforts of the Oriya people tobe
brought under one alministration. I need not, however, tako the Council
carlier then (he letter from the lote Sir Herbort Risley, issued hy him, as Home
Secrctary to the Government of India, in the year 1803, in which the suggestion
I amn now making to iho Council was made by the Qovernment of India
themsolves.  Tu fhat letter Sir Iferbert Risley propounded the whole problemn
in swost, lucid terms and pointed out that the division of the Oriya-speaking
people under various administrations was the cause of i:rea(; anxicly and
difficulty to the Government of Indin and the various Provincial Govorn-
roents concerned,  His exaot vords are as follows: ¢'Ube dificullios
arising from the problem thus cieated have heen for years a souvee of avxiely
and troublo to tho differant provinces coneerned ' and later on he says :—-

*"TLe Govermment of Madrns have repeatedly complained ol the nnxicties inposed wpon
{beir edministration, by the great diversily of languages (Origa, Tamil, ffelugy,
Malayalam, aod Cavarese) with which Madias Civiliang ara called upon to copo nnd whi(.':h
render the tranafer of officers friom onc psrt of the presidency to annther a waller in
any caec of great difliculty and often of positive detrintont to the publio nudurest.”

The proposal made by Sir Herbert Risley on behalf of the Coverawment
of India was that {he Oriya-speaking {iracts should Le amalgumated
sod Lrought under ono administration, i find in & book called
*The Oriya Movement '— which has been recently published by some patriotic
Oriya gentlemen, and in which tho history of the movement is recevled at great
length-~that tho proposal of Sir Herhert Risley evoked great interest. 1 find
that my estcemed friend the Hon'ble Rai Bita Nath Ray Bahadur, as Secre-
tary of the Bengal National Chamber of Commarce, endorsed the views of the
CGovernment, and he seid that the proposal, if aceepted, would conduce to
muoh good, Similarly, Ifind that Mr. Parsons, the Beorctary of the Bengal
Chambor of Commerce (and this may jnlerest the Hon'ble Mr. Crum) said the
r.mo thing. ITe said tha! ‘the Committee do not anticipate that an such
change would prejudicially affect mercantile interests’. The Pengal Ohamber
of Commerce thus supporied the proposal. Unfortunately tho Madras
Government at thal tiine under Lord Ampthill, {ook up, for reasons which
T havo never been able to understand, a hostile attitude towards the proposal.
‘When the matter camo ap to the Covernment of India for final disposal,
Tord Curzon had gowo away. Xe had left the country and Lord
Ampthill was acting-as the Govervor Goneral for the {ime being. It in not
surprising that the proposal did not find favonr with Lord Ampthill and it
was vetoed by him. DBut although it was vetoed by the Government of Lord
AmptLill the Oriya people havo kept ¢ + sinoo o covstant agitabion, and they
have nove “tived, of bringing this maller to the nolice of the Governmcut,
When Mr. Montagu came out here in 1917 the representatives of the Oriya
zape went before him, made a subm’wsion o this point and put their rfasc as
ouphaticslly as they vould, with {ha result that X find thatin tf)e Joint Report
on Consti’:iional Reforms some reiurence is made to the subject in paragraph
246, 1bis eaid theicin that * we are bound to indicate onr vvn clear opinion
that wherever such re-distributions are iecc:sary and can ho effocted by a
process of consent the attempt t¢ lo so should be made.! So faras the
“provess of consonl’ goes, thore ig not the i:ast doubt thii any inguiry rauce,
whother by means of a Commitieo or ctherwise, will satisfv the L'v}on’ 1o tho
Home Mcwmbor that the Oriya people ar: in  deadly earnest aboub this
matler.  Bo far as {he peoplo in Biher are corcnrncd; who are under
i:0 same adminiatration ag the poople of Ciisss, I may state ihal o poliii-
cally-minded Biharco has any objeotion either to the maalgammtion of the
Criyas © der ome adieinistralion or if necd be, to the scparation of the Oriya
bracig from Bihar and their formation inte a separato provises. I may herc
explain that I have been ssked by soma members why T edvocats in my e
sointior the amzlgamation of the Oriya-speaking tracls under the Pihur and
Orissn Government rather than their foroation indo & eeparale province,
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The ranson is that of the {wo schemes tho ono I am proposing is perhaps the
more feasible and {lie wore likely to honzeepted by the Govermnent at presont.
The fTon'hle the Home Member seoms to he in the moad of heligving that
the (overnment as now constituted are merely marking timo, and that every-
thing is to be done by the Gevernment which will conte in nuder the Reforma
Sobemo, 1t s, therofore, that T thiok that: my proposal which is that ihese
Orira traofs should bo L:ought nnder ono administration of Bibar and Orissa
is a moro shmple proposition than that of a scparate Qovernment.. It is for
this reason that T have put my Kesolution in this form. Il a Cc.amittee bo
appointed and the reporl ho favourable to the propousal, then under section
16 of the (overnment of India Acts of 1915-16, the Governor General in
Council can carry out the measwe without any rcferonce to the Seoretary
of State or the Crown. Under iy proposal a whols district has not fo be
transferred, but only portions of certain districts. A reference to the Crown
is necessary only when 4he Governor Geveral in Council has got to transfer
a who'e district from one provieee to another. The most importart tract out-
side Bihar and Orisea is Ganjaw, a district in the Madras Prosidency.

“ Kxcepling one taluka (as a sub-district is oalled in ths Madras Presidenoy,
corresponding  to a ‘sub-division’ in Bengal and Bihar) of it, called
Chicacole, the rest of the Ganjam distriet s, broadly speaking,” inhabited hy
the Oriyas.  Similarly, in the Central Provinees (since the transfer in 1906 of
the Sambalpur district to the Orissa division) (here now remain live zemin-
darics, as they arc called, but which are parts of British Tndia, in the distriots
of Bilaspur and Raipnr ; and there is also a group of five Indian States in that
provinee. In Bengal, I undersland that a smsell portion in the Midnapore
district, called the Cantai sub-division, and some other Thanas have got un
Oriya-speaking population, I am not giving the Ceuncil exaect fiznres and
details, I am only stating the caes generally of Lhe Oriya j.cople. Theso are
the principal tracts outside Bibar and Orissa on the throe sides of ‘the Or'ssa
division, which contain an Oriya population, and the case is that cn the ground
of convenience of sdministration, ang also on linguistic as well a3 eontimental
grounds, all these tracts should be brought uuder one Government—ih:t of
Bihar and Orissa—for the lime being. Bpeaking on this subject, Sir, I may
claim to bave some personal knowledze, for when the province of Bihar and
Orissa was formed 1 went nyself, at the request of I.ord Ilarlinge, to the
Orissa division and ovon to Ganjam to falk over mnatters with the rcpresenta-
lives of the people there, and [ have seen with my own cyes the doplorable
condition of the Oriyas in the Ganja. : district in the Madras Presidency. Ido
noi m-an {o say that they are worso off materially than the cther populations
in the district, J am nol talking of their economic condition, buf.}do say
that, detached as thay are from (ha parent body, & small community living in
the widst of & large non-Oriya population, - heir condition is ceriainly far {rom
happy or enviable. Mr. Stanley Rico, a member of the Trtan Civil Bervice,
wrote many ycars back o very interesting Look entitled ¢ Occasional Essays on
South Indian Tife’, and in it there is a chapter on the Oriyasin Ganjam, I
find this i3 what ho says of thew :— '

‘Orissa proper lics within the province of Don%al, and the people of Oanjam suffer in
{hnt they kave bean geparated from their brethren ; they me fonndling children, wlien from
the more favoured, beeiise betler recomnised I'mnid{un rices ; alicn even in the ovigiu to
which their anicstry has been traced )’ o

Again - -

* Tho Oriya of Gai-lam labsurs under two Jieadvautagos. Hois very far from Madras,
and he inkabits only pa:t of u distriet.  Ho gj.o0ks & language - which is spel.in Bengal,
Lat nob in any part of the Madrna Presidency savo Ganjan.”

“Now, similar difficultics are experienci| daily by the Oriyss, who are
found in the Central Provinces or in the Miduapore disivict of Bengal. The
Oriyas themse s place their grie.ance on various other grounds. Bu 1
peed not expatizts o them, heoause the Hon'ble the Raja Sahch of Kanika,
who will speak after Jne as a rapresentative of tho Oriyn commmnity, will
tell the Council heticr than I can what theco gricvancea aye. T em gnite curp
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that the Council fully realisc that # small populalion seattered wider
various nd ainistrations end always in a minority in each province ean never
muke itself effectively hoard on awy important guestion. Wheiever: they
are, they aro always bound to remain at present a hopeless meinovity.  Even
in Bihat und Orissa, where they are much move fully represented than in the
Madras Presidency or the Contral Provinces or Bengal, their numbers are
anly four or five in & Council of 26 non official members. Well, tlhis stale
of affairs ean ha but fully remedied when, as I hopo heforo long, the Origa
poeple  will get o self-contained provimee of their own, but that is &
problem for time to come, whick, Ilb(*.Huvc, the Ton'ble the lloms Aeuibher
will say, must be tacklel by the Reformed Souncils when they come into
cxistence,. But 1 do think that there is absolutely no reason why the
Government should not be pleased to constitute even now a sinall committeo
to investigato tho watter and to formulate a scheme just to tranafer these
fringe arcas and tho Oriva-speaking people in them from Madras, the
Central Proviuces and Bengal to the onc adminiztration of Bihar and Orissa,
There will bs a pulpable advanlage for the time being in bringing togothor
all these scattered units under onc administration, 'Uhat being secm'e?t, the
chauces of their gebting a separate self-contained provinee of their own will
ecrtainly bo facilitated in duo course. I do not think, therefore, that I need
take up the time of this Council any moré, and I leave it to my Hon'ble
friend the Rujs Sslich of Kanika to speak further on this important subject.”

The Hon'ble Raja of Kanika :—*8ir, this resolution, s0 ably 1.4 ...
moved by my friend the Hon'ble Mr. Sinha, has my most cordial and emphatic :
support. This is a question, which concerna the very vital noeds and aspira-
tions of about elaven millions of His Majesty's loyal and devoted subjecls.
And, moro than this, this is a question wixich has boen agitating tho minds of
thoso eloven millions for years past, and, o far as prosent indicatious go, it will
cottinue to do so until and uuless their inmost national sapirations are finally
satisficd, * Unsettled guestions,’ it has been said, ‘have no pity for the
repose of nations’ and Orissa is no exccption to the rule, Orissa knows no
peaco and wants no repose until the problew, which the present resolution
attempts to tackle, is satisfactorily solved.

“ Bir, the P‘roble:n of Orissa is simply this; the real Oriusais something
groater than the present Orissa division. The geographical demarcation s
whoily misleading, Larse tiacts of land, with a predowinantly Oriya popu-
Jation, now lie outside o1 . geographical houndary and tl.uee paople—mars than
two inillions in number—most natnrally and carnestly want to boe united with
the parent country, 'I':is is au aspivation which it will be ile duby of the
Qovernment and, may ! add, their privilege to satisly. Orissa is a great
country, with & very glorious past. Hor histor; and her literature havo been
the delight of millions of people for ceutuvies, her architecture has heen ono
»f tho greatest slovies of Tudin.  Her glorious civilisation is ono of which npy
nation can be proud,  Moro *han two nillions of people huve boen ruthlessly
parted from those who aro bourd to thom by the closest iies of hleod, of yuce
~2d of language.  Coiamon traditions, common ends and comwmon aspirations
hind them togother. A common language and a common literaturs is their .
common “legacy., Th: Oriya-speaking tvacls now le scattered in Bihar,
Madras, Bougal and the Ceatral Provinces.

“We wan$ thal all the Oriya-speaking tracte sho:id be vnited to Orissa.
This demand is nob a now one.  Hor a lorg tima past, pablic opinion in Qrisa
snd in these outlying trsots bas made itself heard in no uncortainy manner
on {his question.  The Utkal Union Conferencs, vear aiter year, hus venlilated
the publio apinioa on this all-imporiant matter, Tho Qriya populaiion of
Canjam have sent numerous momcidale and jetitions to Governwout, Loth
Praperial and Local, praying for this union. Au Oriya wemeorial Lo‘Lord
Ampthill in 1905, spouks iitlerly abont the position of the Oriyas, and in 1609
tl:e,('aiyn Bewaj of Ganjan waited on Sir Artlow Lawley and prayed for union
eith Qrisey, N ’
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“ 8o far as the Government is concorned, as carly as 1668, Bir Stafford
North-Cote, Sccrebary of Statc for India realised tho wasessity of bringing
Orissa ander a separalo administration on aceount of the grievous fiiluro of
the Government of Bengal to grapple with the groat fawmine. Theugh nothing
camo oul of it at Liat time, tho matler again camo to tho altention of the
Governraent in 1803, »i the instance of Mr. Gommissionor Cooke, ard again in
1908, when the Government of Judia in ils fantous letler—knovin as the Rislay
letter-—actually proposed to unite the whole of thie Ouiya-spcaking pooples both
bill and plain wueder the adwinistrition of Bengal: The public receptivn of
this proposs) was very encouraging, cxcepl that the Government of Madras
under Lord Ampthill opposed tho transfer of some of tie Madray tracts under
the pressure of Telugu agitation.  Whon, however, the whole matter came back
to t}m Government of Indin for a decision, the Telugus were oxtramcly lucky,
because just al that Lime Lord Curzon had gone home on leave and it so happen-
cd that Lord Ampthill officiated for him. It thus camo about that ]l)or(l
Ampthill, as Viceroy, was called upon to judje ina matter in which, as
Goversor of Nadras, he had given his evin opinions very strongly himsclf. The
result was & forc;one conolusion, The tirusfer of Ganjam avd Vizagapalam
Agency tracts vas negaiived, and ouly Swabalpnr was trunsferred to Oricsa.

“The noxt definite stage was reached in 1011 when the famous Lartition «.f
BDengal was undone. In the Despatch of 25th Augnst- 1811, the (fovernment
of India undertook to carry out such administrative changes and re-distribution
of Loundaries as raight secm neces.ary.  But this was never done, aud Orissa
remained as she was.

“Then, on the 6th Fobruary 1918, a resolution was moved in this Oouncil
by the Hon'ble Mr. Sarina urging the re-distribution of provinces .n a linguistic
basis. Mr. Sar:ia laid down three conditions of any such re-distril:ntion, namely,
that the peoplo should desire such a change, that they should be swliciently
nuwerous, and that they chould speak the same laugusgo. Although he
pointed out that all the threo conditions nced not co-oxist at tho sane time, yet
it will be seen that in the oase of Orissa all the three conditions operate.
Mr. Sarma himself conceded the justice of the ciaina of Orissa. The opposition
to the Resolution, however, came more on scoount of expedicney thau on
principle.  And the Resolution was in the end negatived.

“The next stage was tho recommendation on this and similar subjeots
contained in the joint report on constitutional questions. The rcpresenta-
tives of Origss inoluding the Oriya members of the Imperial Madras and
Bibar and Orissa Tcgislative Councils had presented a long address to His
“Bxeellency tho Viceray and Mr. Montagu praying for a union with the
outlying parts. Tho joint rcport conceded the propriety of distribiting
arcas on tho ba's of language, but it suggested that suoh re-dislributi 2 on
uniform linguistic wr racial tests should Le wmade after tha Relorrss were
carried into cifect, and that tho creatiun of the Sub-provinces of Berar and
Orissa ab least might be taken in hand on an emrly date.  On the 7th Maroh,
las!, year when I drow the attention of the Government to it by a quostion in
th’s Conneil, T was informed that the natter will not bhe takon in hand
oxcept by thoe Local Qoveramont after the Reforms,  This, Sir, may he logical
but not fair {o us, for alter the Reforms, we aro not much bobter off. 'Wo are
as we were, in o hopeless minority in Bihar, Bengal, Madras and the Oentral
Trovinces, and what chaneo is there that we would pot tho support that we
deserve P In this metter at Jeast, the Reforws do not belp us af all, and that
ia why we a-  the Qovernment f India to give us 2 lead. On the contravy,
“the Keforms will geeatiy add to tho strength £ ihe other homogeneous peoples
in theso provine:s, which will only result in their kesping us in a still more
backiward position. Unle:s the Oriyas are ulso made & bomogeneous and
wnited people they cannot possibly get the same benefit from tho Reforms as.
theso other peopln.  Raihor, their position will Le very inuch weaker than
even pow. U U2 matter is lofi Lo be decided by the reformed lccal Couneils
of each provines, i will practically inean a deliberate donial of justice to us.
Ae Mr, Curtis in his eyidoned before the Joint Comuniltes pointed out. The
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diotum . . . o the clfect that 1u-distribulion of proviucial areas shorid
only ko effected ¢ by pracess of consent’ isa case in poiut. Lron whem iy
consent roquired P The question is as vital to the wholo issne as the question
whether the Foles in SHlesia cun be re-united to heir countrymen without the
cousent of the whole of Frussia.’ Further, as this matter alluots more ﬂmn ong
provinee, I thiok it is only proper that the quostion should be takon up hore
in the Imperinl Council.

“'The ovils of the dismemberment of Orissa a:o0 so great, and are so many,
that [ am sure this Council will recoynise that the earlicst opportunity should
bo taken to solvo the problem,

“Sir, this dismemberment has divided the Oriya peoples info several
provinces thus iwpairing Lheir collective strength. In each province we are
left tolivo with much stronger and moro virilo races with the result that
‘in an uuequal competition with such peoples the Griyas always suffer, Since the
arrangement is lasting too long, and there is no desire on the part of the
Governnent lo alter it immcdiately, itis necessary (o speaic out. Iow-long
is this unequal competition going to last ?. 1low long must we bo lelt to Lhe
tender mercics of stronger peoples

“In consequenco of the above, Origa national interests are always sacrificed
-involving the loss of {beir solidarity asa distinct community, and the loss
of their sooial, ethnological and political idertity. As the Durhar Despatoly
of 1011 pointed oul “Orissa has long felt uneasiness at a possible losz of
identity as a distinet community’.” The national characteristics and the
national aspirations of Oriyas ave always sacrificed 1o those of tho predonrinani,
races. And, Sir, how could it be otherwise? This unoqual harnessing will

_always havo the most disastrous rosults for the weaker .part. The weaker
part is relegatod to a comparativo hackwarduess, all healthy growth is airested,
and its distinot aultural integrity, even its national psyohology and habits
of life, are transformed so that very littlo of their identity is loft in the
procoss of iime, .

© “Then, agxin, tho Oriyas are threatoned with the lass of their language and
thor.fore of their literature in those tracts. In those outlying tracts, Oriya is
sncrificed either as a medium of instruction in schools or of administration in
COourls, with the rosult that very great ineomvenicnce is caused to millions of
Oriya people. This porscention of our languago is one of our great nabional
calamitics, )

‘ Again, this dismemherment rosulis i soricus ~dministrative difficultics,
The Origsn famine of 1805 with more than a million deaths gave tho first warn-
ing, Lut tbis wos not the last. My fricnd has alveady quoted from the famous
Tusley lettor of 1903. [ may just as well do the same. It ~ays thus :—

“'Piic difficullics arisiug from the Oriys problem . . . hae been for yeara u sovvee of
anslety and trouble to the different proviuces concemed . . . The Govermmeat of
Madras have repeatodly complained of the anxietisa icvposed upon the acministtation by {he
greab diveraity of languages with which Madras Civilians are culled mpon to cope .o
Nowharo are these drawbacks more conepicvous than among tho Oriya-speaking prople distyi-
buted . .+ betwecn threo (now four) administ:ations and a sonrce of consbaut snxioty
“to cach .. . The Origa-speaking group, in any cusc, cmerges as o distioct nad
unmistakable faclor, with ao identity oud inlotests of its own,

“'I'his anomalous arrangemont resulis in the want of a close touch belween
the rulers and the ruled. 4. the Oriyas the cantres of administration, namely,
Nagpur and Madras, are too fir off and communicniion for them is by o
means casy and quick. Under such a systewn it is idle to oxpect any
effleienc - in tho administi: tion, .

“Rurther, tho prespr’ errangement constitulos a graso political danges
to the  Oriyes. The Oriyas, as ab prosent comstiteled, are ina mincrity in
-each provines, and thus they zre wost inadegnately reprc coted, not only in
the Ceuncils, but alsoin overy public or serni-public bady iv the country,

“As & consequenee of the abovo, the Orivas suffor from n loss of position,
powoer, privilage n 1 prestige.  "hoadvancod neuples develop vested intorests
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and all Wigh posts of trust and  responsibility are monopolised by them. In
matiers of'?ndministmtion, they form an intormediato valing vace and being
irvesponsive and irresponsible, they most effectvely keap the rulers and the
valed apart, Oriya intercsts thus fail to receive suffiajent attention from
each Local Government, aud tho Oriyns aro not properly representod in tho
publie services, Their edveation suffers through a lack of vniformily as
diffcient systems are pursned in different provinees nccording to tho different
needs of the stronger racos in  each provinee. . 1 cav concoive, Sir, of no
geecler instroment of denationalisation than  this frontal altack on our
lauguage, our litcrature and on the uwwifermity of ouwr ecdueation. I will
now, Sir, turn to the advantages which will {allow the unificaiion of the
Oriya-speaking tracls under one administration.

“Wir, such an arrangement will he a very good prepurvation for the
New TIndia, which His Jxcelleuey with Mr. Montagu want to bring
about. Their ‘conception of the eventaal featwre of India is a sistecbood
of States, sclf-governing in all matbers of purely iocal or provineinl inferests,
in some cases corvesponding  to  existing  provinces, in  others perhaps
medified i area nocording fo (he character anl coonomic intorests of their
people’.  You can ‘vest assured that you will take Indis a long—u very long
way—towards this idoal hy making a real and carnest attempt to make Orisgr
what she really is and. what sho really ought to be. Orixsa is really greator
than her present geography. 'The drcam of a federal Iudia is no doubt dazaling
though still far distant, but hefore we attempt to answer the question —- shail
India's droams come Lrue ? — wo ought Lo Lry hiouestly to build all Lhesteps
nceessary for that glorious realisation. The union of Orissa is and must
always |2 ono long slep towards it.

“‘Then, again, it will yet save the langnage uud litoratuce of the Oriya
eople from the shaokles of an arrested growth aund even of stagnation. ‘The
iterziture of & peoply is its finestand greatest legacy, and that priceless asset
of the Oriya peoplo is threatcned by the co-existeuco of olher vehicles of
buman thought and humau speech.

“ It will .uitigate, and to some estent cven arrost, the disruptive sooial
tondencics now working in Orisea by giving her a national Jife of her own,
and, laslly, it will prevent the economic and industrial backwardness of the
area by greater attention boing given to it. P.acreased . railway facilities,
developmont of ports, bettor irrigation and embankments, a more wniform
polioy of cconomic and industrial development —-all theso and many others
will surcly follgw. )

“8ir, I have done. The vital needs, the inmost aspiration of elevon
-millizng of people arc at stake. A Buicancracy is not always the incarnation
of wisdom and {hie partilion of Orissa is one of the gravest blunders whioch
tho Burcaucracy has allowed to coantinue. We have, in our days, seen tho
partition of Bengal, wo havs scon the unpaalleled ronliugiation it Lronght
about in Bergal. We havo seon 1t described L one Limo as the greatost Linnder
of british rnlein India, and at another time by a Secretary of State ns a sottlod
fact which could not be re-opemed. And yel in this remnarkable teial of
strength belween iho prople and the Burenucraey, the people won, We
8ir, in Orissa, draw our lessong and our inspiration from this mighty episode
of Indinn history. We are determined to ge on until we win, The dura-
tion of our fight musb bo the limit of our faill. J: -n repealed failures and
endless repulses wiil not make as quit.  Wo have no desire 1o let 2 gramo-
phone Government. po on relusing to salisfly our national aspirations indeli-
uitely. The Hesolulim commits the C(tovernnent lo nething. Even

\

Mr. Moxnlsgn in 1612 in the House of Cominons said, thal the questivn might
bo re-coridered at any time if accuwinlated evidenco i fortheoning.
"fhe Resolution simply asks for a detailed inquiry to ese if such evideuco 1s
availabls now——an iuguiry which, let us hope, will proc. co more light than
heat. That is @ mxouest -request which L carnestly hopo this Couueil wiil
prant.’’ ;



VHESOIATMON 24 AMALGAMATION OF THL ORIYA- £35
SPEAKING TR CLS,

[20vn Fewuany, 1820, | Fraji Chaudhri Mahammad Ismail Kian;
Mr. Swrendra Nath Daucriea; Mr. Suth-
chidananda Sinha.

‘*he Box'ble Maji Chandori Muhammad ismail Kban -~ a0

“Bir, it is with some hesitation that I rise fo acconl my support to tho

Resolntion whizh has beey moved by my Tlon’hle friend,  Being io olose touch

with the pooplo whom 1 have the honour to ropresent in this Uouneil T am

fully aware of the thousand and one inconvenieuces that tho Oriya-speaking
people feol in being placal under four different adminisirations, and T hope
overy member of this Couneil has sympathy with their desiro for amalgamation
undor ons province. And us fong as it is not found possible to create a separate

rovince for the Oriya-speaking people, the only cour:c loft open to Government

18 to plage them all in tf)c exieting grissn Division of ihe province of Bihar

and Orissa. My friond Mr. Sarma has always advocated vhat provinees should

bo oreatod on the linguistic basis and, I am sure, 1y Oriya fricnds, when they
demand a sepneate provinoe of their own, will find in him & ready cliampion,

Buot that is not yet. And till that day arrives the only means of removing

their inconvenicuces will he to amalgamato them under the existing provinee

of Bihar and Orissa.

“T am awarc that tho Joink Commiiten in their Report observe. ¢ They
do not think that any change in the Loundaries of a provinoce shonld be
mado withoul due consideration of ithe views of the Ticgislative Council of
the provinee”  And it way, uader lhe civoumstanees, be nccossary to refer
the matter {o four different. Legistative Councils, But [ am sure the present
Council is competent to express an opinion on the subject, and that opinion
will uphold the claims ol the Oriya-speaking poople under the Bihar and
Orissa Governweat for the present.”

The Hon'ble Mr, Sureadranath Buancrjea:—“Sir, I rise to1.54 4.,

support the Resolution. I only wish it had beon a tittle wider than it is in its
hraseoingy and in its scope. My Hon’ble friend My, 8inhia rocomumends that
he Oriya-speaking pooulation scattored ell over India shonld be brought
under one administration, and that admivistration should be the Government of
Bihar, Ho reccommends that a Cemmittes bo appointed to consider a scheme
of this kind. T thiuk the r-opo of tho oncrations of tho Coramittes might he
cularged. Tt seems to me that they shouid have diserction given to tham not
only to consider a scheme of amalgawation with Bihar, but alo a scheme for
the formation of the Oriya-speaking populations now soattered all over India
nndor an adroinistration of their own, U think that represents the definit:,
considered aspiration of tho Oviya-speaking population in India. This is ouly
a preliminary stage.  They want to he brought undor one adminisiration to
begin with, whioh will eventnally lead to tho formation of a separate adminis-
tration of their own in which the Oriya cloment will predowsinate, . . .

Th:» Hon'ble Br. Sachchidansnda Sinha :— Yes.”

The Hor’ble r. Surendrvanath Banerjca :—"That, T take
to be the definite aim and object of the Oriva-spoaking poputation, a:d with
that feeling, Sir, T am in tho deepest sympatly. T am sure aflir listening o
the very ologuent—I was zoing o wse the word * pathetic’~—npposl of the
Hon'hle the Raja of Kanika, there will be a stiong Feeling of sympathy on t!
purt of the non-official me..bers of this Couneil with 1hat appeal- and with
this  R.olution . which cmbodies it My frioud has referred fo {he
fact that the Oriyas arr in & minority all over India; they aro in a
minority in Bengal, in Diher, in the Cenkral Provinces and in Madras.
What Jses that amcan?  :f imolics that in all natters affectine
their weli-being Lhe rapresontatives of thy Oviya-speaking populstion have r.o
determining voico, and {he ovil ia likely to ho agoravated when the Refo.om
A0 corwes inlo opevation. Is thers any prospoct of any reprosentative of the
Oriya-speaking population liccomivg o Minister 7 ! do not think thers e
Ono of them may, hub on the sulferancs of the vopresentalives of tho peoj.e

o



o)
3
e

RESOLUTION R& AMALGAMATION OF TIE ORIYA.-
SUBAKING PRACTS,

(M. Surendra Nath Bangrjea.] | 20rn Teervany, 1020.)

of Bibar, That scems tomo to bo on intelerabls sitnalion, incovsislent with
the self-respeet of a growing and advanciug coinmunity,  Sir, if you read
the despateh of the 26th of August 1911, which announuced the modification
of the Partition of lengal, you will find one argiment urged by the Govern-
ment itself which I now appeal to the Government to apply to tho present
cuso,  They snid —L am not able to quote theexact words, bat [an giving the
subatanoc of their argumnent--that it was an intolerable situation for the
Bengalee Hindus in consequence of the Yartition of Bengal, to find them-
relves coastontly in @ misoeity in the new as well ag in the old Province,
and they urged that as one of the strongest ronsons for the modification of the
Tartition of Bengal. Dooa not that reason apply to the present casc ? I do
think this Council and the Government ougbt to como (o the resous of the
Criya-spenking population. I do hope that my Hou'ble friend tho Honic
Member will see his way to accepb this Resolution or at auy rate to encourage
the movement which it embodies. I do bhope he will bo able to give uy
an expression of the sympathy of the Government with the wovement.

“8ir, there arc othor questions of partition which will havo to be grappled
with soonor or later, If I'may once again call atleulion to (ho despateh of
the 25th of August 1911, I may remind my Hon'blo iend the Home Member
of the concluding paragraph of thai despatch. 1 have not looked it up,
but T think I-wn right in giving the substancs of it, The concluding
passage of the despatch says that the arrangemonts for the re-distribution of
territory made under it aro more or less provisional, and that a fiual arrange-
ment has to be ar:ived at later on, alter cousultation with the parties concern-
ed. That was said on tho 26th of Augnsl 1911 'This is the 20th of
Tebruary in the year of Grace 1920. That final arrangement has not yet
been made ; that final arrangemeant has yot to be made ; that final arrangement
must soon be made, and I hope that, when it is wade, the claims of the Oriya-
speaking population to an administration of their own willbe considered.

“8ir, wearo entering upou a new stage in the history of our country, a stago
of self-development. Are the Oriya-speaking pej.ulation alone to boleft beliind ?
Arxo all the other peoples of India to mareh ahead of them? I am sure. this
is & proposition which the Government will ropudiate with indiguation. Wa
mush take tiem with us. ‘Wocannot tako thom with us unless end until they
forma an administration of their own in which their voice will be tho dotee-
mining facior in questions affecling their welfars aud their progros:. I say
therefore, that in tic highest interests of tho Oriys-speaking populalion
and for the deflnito realisation of the policy which has usw heen deolared as
the policy of the British Government, it is a matter of the first importance
that this Resolution should be accepted, at any rate tiio Government should
show their sympathy with the aspirations which it cmbodies.

“ 3ir, I have roferred t) the question of {crriterial rve-distribution in con-
nection with other provinces. In my own province that question is bound to
crop up. My [eiend Mr. Chanda will, I amn suro, spesk about the nescssity of
re-mncorporating Sylhet into Beogal, 1 may also add that Manbhum and
Goalpara ought to form peart of Beonzal. [ think my friend, the Hon’ble
Mr. Sinh:, will renomber that in {he year 1912 he aad some of his Bohari
friends called at the * Beagaleo’ Office and wroto a memorandum in which they
distinctly deolared that Maubhu:a should form o part of Bongal. 1think T am
right, Siv, inmaking thu: statenicat.  {know it s, because my mu- uory docy nob
fail mein these uatters. Well, thero we havo that outstanding question of Man-
bhum awsiting solntion,  Further Goalpara, which is a Bengali-speaking
district, shonld 11+ brought back into Bemgall. Then, my friend ¥r. Sarma hay
Lis grievancc in this connention ; tho Tamil-spoaking pupulntion and tho Telugu-
speaking people should bLa separated and should have ditlerent goveriments,
the Andbra districts ought to bo separated from the scathern Madras. Al
thoso questions nre awsiting solutton, ‘Lhere is the Reform Ac, under which
tho Government is bound to ‘oonsidir them ailer an expression of opinion
from the Yegislalive Council'; that is nnder section 16 of the Act, Therefore

[
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you cannot burke this question ; it is there. Tha rosolution suggests a pre-
liminary. step whioh, ll thinlk, we shenld take. I know these _controvemies are
very irritatine,  The controversy regarding tho Lartition of Bengal is nowa
mattor of ancient history, bt still it haunts theimasination of my Hon'ble friend
over there, the Hon'lle Nawab Nawab Ali Chaudhury, disturbs bis mighly
dreaiok, frightens him out of his wits, andin his wild ravings he thinks fit
to call the Caleutta polilisians a hody of unserupulots and unfair agitators,
‘Woll, these are the lingering remnauts of controversics which ave past and gone,
hut we must not e frightencd in the zamo way as iy fHon'ble friend is feoin
timo to time. Let us take vourage in both hands, facothe situation, grapple
with thig problem wnd solve it. 1t is worthy of the Government, worthy of iny
Hoo’ble [riend, the Home Membier, and 1am snre he will approach it with that
broad and sympathetic mind which he often -lisplays in dealing with large
public ynestions, Ithink Lam right in ascribing to him this altitude, cad I
hopo he will justify it in this conneotion. I trust, theeefore, that the resolution
will he aceepted, or at any rate an encouraging reply will be given to it by the

¥

Hon'ble the Home Momber.”

The Hon'ble S8ir William Vincent:—“Sir, it is always a12ari
maticr of great regret (o me when Lam unablo to aceept a itesolution coming
from tha Hon’ble Mr, Sinha, a membor who represents & provinee in which
I have served, and 1y regret is tho greater on this oscasion, because I am
informed, and, 1 believe, that there is a very great feeling in the division of
Orissa on this question and 5:-:leed among Oriya generally; and I thiok all
of us who bave bcen assooiated ovon in a small degree with the Local Govern.
ment of Bihar have very greal sympathy indeed with the Oriyas in their aspira-
tions to be united, I would not also have this Couneil for one moment think
that we are :.0t alive to the disadvantages under which Oriyas suffer at present,
I wish to make it clear thercfore that tho Government of India is in no
renso opposed to au cxamination of this question. Bubitis nn vssential featura
of the scheme of Reforms that territorial re-distributions should be postponcd”
until tho Roformed Councils ciiue into being.  May I read a passags from the
very same paragraph of the Montagu-Chelmsflord Report from which M,
Sinha has cited ?

" We belicve empbatically ihat re-distribution of provincial arveas eanwuok baimposed
upon the people by ollicial action, and thut such a process ooght in any « se to follow and
ncither to ypiecede nor accomjany constitetiooal reform.  But we are hound to indicate
our own clear offffiion that™ where such re-dis! iLutiony £ nevessary and capablo of being
elfocted by process of cousent, an attempt to do so should be wide aid thereforo we desirs

- that it ehould ho recognised a3 une of (ho enrliest dutics incumbent upon all the Provincia!
Goverpments. lu Orissa and Berar, at all events, it rocms to us that the pomsibility of
iustituting sub-provinces need not ha excluded from consideration at a very sarly dato’,

“I sbould now !'ke to reicr to the epinion of the Joint Qonvvittee on this
matter. They say :—- '

¢ The Committee havo two obseryatizns to ke : the working of clanse 15. On the
one hand they do ot think that any change in the boundaries of provizess sh.+!1 bs mndo
without due consideraticn of the views of the Luzirlalive Conneil o% tat provines
Thab ohviously rcfers to the retorined Legislalive Counoils,

‘On ihe other, they wie of opinion that any clear vequest ande by 2 majority of the
mewbers of a Legisladive “suncil representing dislinetive tacil orlinguistic ferritorial unit
for ifs.conshlul_iou R :\'u'.l-]u'ovil!ou chavld be taken us n primd facie case, on (he strenalh of
which pconunittee of inquiry might be appointed by the Seerotary of Stute, and that it
dhould ngt be a bar i thie vypointineut of such a commission that the majmity of the Vegisla-
tive Cownieil of the provivee i que ing is o osed to tho regneet of tho ininovity.’

“ 1 draw varticalaratter!ion Lo the Jast portion becanse it has been . T
ed that in the Refovined Co.ucils the Oriyas will &iill form n micority in all the
provinees in which they reside, and therefors they wwill not have an cpportunity
ol making their position hnown ap pressing their viowe,  The posiiion at
preconb s this, that we have, heyond what the How'ble A7 . Sinha and
the Hon'lle Rajy have said, no expression of opinion  from ibo Taweal
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Govermuent or. of the peoplo eoncerned on the ve-distvibulion of territory.
1 dv not kaow, for instance, how fat the people of the portion of Miduapore
which it is proposed to sepavate from Bengad wish to be joined to the Provinee
of Bihar and ‘rixsa; %)erlmps my Jonble friend Mr, Bawerjea. who
represents Lhe Trovineo of Bengal here Ling some information, 1 do not know
how the people of that portion of the Central Provinces which it is proposad
again to unite to the Province of Bihar and Orissa view 1his question; nor
. buve we really any adequato information as to the viows of the residents. in

that Eart of Ganjam which it in proposed to remove from a provinco with
which they have been associatetl for many yearw. 1t may well bo that they
desire that this area should he joined ; but these are points en which wo
have no ipformation. lu any ease, I wenld ask Council to remember what
was put very vlearly both by the 1low’Me Sir Gangadhar Chitnavis and the
Hon’ble Mr. Sastri on a somewhat similar resolution moved by Mr. Sarisa
in regard to a community in Souathera Marras when they pointed out very
Incidly that the linguistio test is nol the scle ene in this matler. Politioal,
historical angd commercial connestions have also to be -vemembered.  In 1907,
when Lord Curzon proposed to unite the whole of the Oriya-speaiing tracts
into onc province—-1 have forgotten whether ho intended to wmite 16 with
Bengal or makoil a separi‘a province). . .

he Ifon’ble Mr, Surendra Nath Bancrjea :—* Unite it
wilh Bungal.”

The Hon'ble Sir William Vineant ;:—* Papers were forwarded
$o the different authorities concerned and there was a considerable volumo of
opposition to the proposal. I quile admit that o great deal of that opposition
was official. But I find also that the lecal budies in the Ganjam distriot
were opposed tnit. I do not fur n moment suggest that they would. neaes-
sarily be opposed to it mow, . Similarly, opiuion in the portions of the Central
Provinces affectod Ly the proposal was very varvied {hen. The Feudatory
Chicfs wers opposed to the ::hange that was then wunder corsideration, and
the Loocal Governments were definitely azain.t the suggested re-distribution,
Tt was in deference to these opinions that the proposals were finally abandoned.
Bimilarly, I think Tlon'hle Members will remember that when Mr. Sarma
produced what apprared on paper to ho a very reasonalble Resolution a couple
of years -ago regarding s re-dist-ibution of certain areas in Madras, opinions
were very divided as to the advisabiiity of making a chooge: I should like,
it 1 migut, to eite one opinion hecause il appears 1o me to be of exceptional
value, It is au opinion by Siv Gangadhar Chitvavis. Il said -

¢ My bumble experiance has been against such  tevritwvial re-di-riibotion.  These re-
distribulinns of provinges, as previous expevience hae shown, are not very often popular with
ibe people end Jand the Government in dilicwity. 'The genrral tendency scems {0 ke
to reman attached to the adminigtration or the provines under which they have lorg
reipained and with which they eeen to grow in love on acconnt of L ag association.’

« As illustrating the danger of embarking on such v. policy as is .now pro-
posad, T will also draw atbention to the speech of the Uon’ble Mr. Bancrjoa
on this resohntion when he immediately proposed the addition of Goalpara,
Manbhum and Syllet to Beagal.  Couneil will see the cudless vista of disputes
and ontentionsonee thege ghestions of re-distribution of terrilory are re-opened,
and T put it to the Council that this is a poiut of some hinportarce . o/

'The Hon'ble Mr. Surendra Nath Banerjen:—"1 sinply
poiated oub L' thieso were yuestions that await solution.™

The Hon’ble 3ir William Viuneent :—* May I furtify this argu
pient by quuting from sbat (ke Ton'ble Member said on Mr. Sarma's
Resolation :— '

t What I sy is that as saon az you start an tnquiry of th’is Eind in uny i':n-lil'ul:'u- area
thil would comstitnle the wign-l Tor strile, for conilict, for enntwvarsy, fov agitation, for
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Litteraesn, I ank my friead is ho jrepared to dislorb tha prospect of respovsibla goverument
Lhat was opening vp for ¢ by thy werrd speetra of re-dishiibution of terrilory? We know
what it is i Bengal. We keow whab fievee, what bitler and angry passions were evoked, Ben
lost theiv heads, they could think of nuthi.g clse, thay coold dream of nothing 2lse, thay
could speak of nothing elre. Would e like av agitation of that kiad {2 wreek the fuir pro:-
pect of rell-povernment ? 1 append 10 him mmort aninestly to withdraw the moliou. Lot
respongible govermment be celublished, T hope it will be within & measurable distanee of Limo,
and then it will be Lime encngh for those sespeusibly goverminents to fake up and decide
matters of this kind in u way that will bo salisfactory to all partics ooneerned, beeanso thoy
will control public epinion, they will know what public kentiment is, und they will know that
their positions of resp-msibifity, of tengt and power will depend on the volume of pulblic

npision.

The Hon'ble Mr. Surendra Noth Banerjea :—*“ May I riso to
offer & word of explanation, I think my Lon'ble [ricnd has overlooked those

words . .
The Vice-Presidexnt :— The Hon'ble Momber has alroady spoken.”

Th~ MHern'ble Hir. Surendra Nath Banorjea:--“ T am
asking for your permission Sir, T do nof viten get up.  Ishould liko to oler
an explanation with regard to the statement just read which will bear & com-
pletely different interpretation. If yon wish mo to sit down 1 siiall dosoat

ones,”

The Vice-President (— 1ioust call atlontion to tho rules. If the
Hon'ble Meiber desires to make a personal oxplanation I have no doubt the
Hon'ble Siv William Vincent will pive way. But [ must ask the Hon'bie
Memlbor to restrict i1is observations toa personal cxplanation,

The Hon’ble Mr. Sursndra Nath Brnerjen—* It is only
a persooal explanation. In'the first piice this ia a re-distribution by consont.
‘Therefora trouble will not take place. In the second ‘place, responsiblo
governmont has been ostablished, therefore the conbroversy acd the bittersess
and tho conflict I anticipated. then must now disappear.  WVe have got
respeusible government and this is to he partifion or re-distril:ution by consent.
The:cfore tha two clemunts which are at the hotlom of these oliservations. apo
non-existent. Thercfore, may 1 say {'.ai the quotation of the Hon'Lle Siv William
Vincent. is somewhat irrelevant. : ’

The Hon'ble Sir Williara Vinecnt :—“I am prepared to Inave it
to tha Coucil to decide whether the quotation was relesant or nol. At any
rate it has sulliced to elicit a somewhat laboured oxplanation from (he Tlen’lje
M- uiber.” ' .

(‘fle Hon’ble Mr. Banorjea hure inderjoctad o remark while seated, - hich
did not reach the Reporier.) |

‘ The Hon ble Sir Willt: « Vineent = Uid T hear the Hon's
Member say that he has changed his mind ¥ [ so, that is a perfeotly rensonable
s Ju fifiable position, :

~ “ Ushall now {um to a more practical aspeet of this resolution. I am suro
the How'ble mover vealizes thot T have every sywpathy with his desiv. in this
axatter, but 1 feel (i he Gevornmest of India is preclnded by the recom-
s midabion in the repoit from which | bave cited and by its own decisions reached
i this matter ou former oceasions fiom appointing the gah-commitieo ae
gosiude T am quite prepaved bowever, il I con scenre the sanciion of 1iig
Yoxecitey in Couneil to this coaree, to have a fiil inveBaatizg of the Taols,
to creerlam the views of the T:ocal Covernments and pe pare such wmaterials
for the use of the new Goveramenis womey st them .o arriving st a just
deoision in this wnatter.” . '
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'“he Hon’ble Ruo Bahadur B, N, Sarma 1 —“ Sir, if [speak now .

after the Hon'ble Siv Willian Vineent has explained the position of Govern-
ment it is Leoauso Ifeel that the fuiure safety and well-being of the Oriya-
speaking peopie woull consisl in theiv having in time a provinee ol their own
and in theiv not heing included in Biharand Orissn.  Ihelisve that until Jately
ihat was the opinion of the vast wajority of the Oripa-speaking poople both
throughout Orissa and in the Guujam distriet. I will refer to a Resolutiou
passed by the Utkul Uniou Conferenco specially convencd for the purpose of
discrssing the constitutional reformis of Ar. Montagu and Lord Chelmsford.
Paragraph ¥ of the Resolution rans :~—

* Believiug a8 it dots in the sympathctio recognition of the special claims of the Oriyas
for a soparate adminietintion ag evidenecd in'the illostrious author’s scheme in their proposal
for a sul-proviace for Orisea, this Couference desive to place on record ity conviction that
unless & goparute provinee wmder n Uovernor in Couoseil and » Legislative Ascembly with an
elected noa-oflicial mujorily Le given to the Oriyn-speaking trads, o proper solution of fhe
guestion eannob be sutisfactorily reacked and the legitimate urpivations of the peeple concerued
caunot bo fulfilled.

“Then 8Bir, the hook on the Criya movement to which 1ay learned friend
Mr. Sinha bas veferred complains bittexly of the proposalk: of the Biliar Govern-
ment with regard to the representidion of the Oriyas in the Council. 1t says
that the jrovision of ten s utteily inadequale and unsatisfactory, and that the
ainimum should be five of tho clective seats, and the question 1s asked *This
apparently is the ultimale reward of joining Orissa with Bihar without ils
consent.” Inced not read Turther from this Look for the purposo oi showing that
it canucet hesaid that the Oriya-speaking people of Orissa, Ganjam, Yizagapatam

-and other places are unanimously of opinion that their iuterests would bo

served by a union with Bihae.  Tho Hon'ble Mr. Sinia himsc!l has  stated that
personally ho would not have the slightest objection tothe formation of a
separate nrovince for theso people, but ho brought this in only as a prelimin-
ary step.. 1f he had asked for u separate province for the Oriyas, certainly
I should have had very great pleasure in supporting it, although I would have
had to point out, as the Hon’ble Sir William Vincent Li:s pointed out, that any
resolution on that subject would bea trifle ton prematuve, because it isa
matter for tho weformed Councils in Madras, or rather for the Oviya-speaking
people represented in Madras, Central Provivces, Bengal, Bihar and Orissa to
say what form . governu.ent they vequire.

**Then, Sir, L have another objection also, T think, somewhat of a practical
character (o tho union of the people of Ganjam and Vizagapaiam with Biliar
and Orizssa when really theiy interests would not be served. I can understand
their asking for a separnte provinee. 1 have always belicved that the future
seif-government of [ndia cannot be achieved nnless the provinces are uranged
on 4 ¢ linguistic hasiy, * as iar as possible, so that there nay bs homogeneity and
cohesion, and I aa still of the sar o opinion, buf, Sir, that is not what this
resolution asks for, 1f {'is resolution is accepied in licu of the Oriyas beiny
49 millions vut of 34 miiticn people in Bihar, there would be abont 69 out

. of a population of 36. Thut is <!, and their position would net ho mch i-aproved

from tho poini of view of representalion in the Bilar province. 1 fail to sce,
therefore, wherein eocs any real advantage il any wnion is cffected - with
Bk, On the otber hand, while it would be possible {or an Oriya cultivalor
living in Ganjam lo go to Madras within a day, and if tho limits L,e lower
down within less than a day, er say 20 hours, it would not he possible for
him to reach Patva, the cusital of the new province under anything less than
two days or 36 hours ; and if you go to the Agency tinets, and Vi zapatam
has been dragged into this discussion wunccessarily, it will e thece or four
¢ays, wherews thoy ean reach Madras much earvlier. Therefore, from the poing
oi view of administration, from the poinl of convenience, € do not sce nny
advantuges whatuver except perbaps whatinay be Dbascd npon sentiment hy

yeason of thi it araciation with Dihar.  Of conrse, [ do nob despise rentiment

and I am not objecting Lo the :rnion of the Griya-speaking picople, where possible,
Vb I sin ol poinding out that guch 2 union ‘nslead of yivirg any veal benefit
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to the people woull prove amere mockery and woold merely add a litile more
tevritory fo Bihar and also a little nore to ths diflienmities of adwinistration,
hLecause the officers from the headquarters will bave to bravol ab least four deys
to reach the ouilying parts, and new lanzuages would have o be learat:
“Then, auain, & good deal has been said that in Matras the Oriyae have
heen eruclly sofloring.  Whiie I {ully sympathize with the aspiratious of the
Oriya-speaking people lo come under one Government, I submit, Sir, the
piciere that was palrayed to ws is evordrawa and doos nol yepresent the
actual state of things. Afior all, you find that in the Ovissa Provinco thero
aro 40 or 5 miilion people voughly, and there are in Bihar and Orissa States
aboul 4 million Oriya-speaking people, thercfore tho vast najority of the
Oriya‘speaking people about 9 millions are in Orisua ilself, and surely they
have not advanced {o the extent that they onght to have advaneed, and a
mere addition of a willion and a half or two would not very -substantially
improvo the wniversity or cther altainments of the Oriya-speaking people.
“Then, Sir, I take exception to the statement made about Chicacols
being the only Telugu-speaking talwg.  What {aluqs in Ganjam are to be in-
cluded in Orissa i » guestion for a Boundary Comiission, and wo noed not
bring forward any coutroversial inallers  hore for discussion, and it bas no
dircet beaving on tha quesiion under consideration. I submit, Sir, hithorto we
have been very much in tho habit of talking as if tha people helonged {0 & 2emin-
dary 6 to & provinee, and if & zeiindari happens to be Oriya, all the talukas or
ail the people of that zemindary should be classified as Oriyas for thoe purposes
of practical administration. 1 protest against that. The people evorywhere
have got an individuality of their own. It doos not matter whether itis «
Zemindari-taluka or & Government taluk.  The question would ho as to whether,
in a particnlar arce, the Oriya-speaking people or others are in a majority,
ex~luding other cousiderations, for a momeont, and I think my friend has
unnecessarily, though incidentally, montioned the Oriya limits in Ganjam.

. “Then with regard to the administrotion of Oriyas in the Madras Province,
they do Inbour under somo disadvantages not being a majority race under that
sune doverument, ‘Thal need not bo emliasiserd, It may be eaid of others also.
But T ddnot know whether from the star.!point of sccondary or hirher education:
tho Madras Oriyas aro worse off than "the Oriyas in Dibar and Orissa, and as
ihey are as well looked after under Madras Government from.an administrati o
puint of view as they can he under the Biba: and Orissa Governinont, there is
no neceesity for drawing any comparisons of - theiv inclusion in Biliar, I am
in hearly sympathy with tha esseafinl principlo underlying this resolution,
namely, that all the Oriya-spoaking peoplo should bo brought under ons Govern-
men, tnd, while going so far as o say that I would join my -vicndsin any
agilation that may be necessary for securing a scparate provines for them.
selvey, T think I must say thet they would be jeopardising their own intorests
Ly coming under Bihar and Orissa whero they  would bo an insignificant
minority, with bavdly 2.y cflecbusi representation on tha Universiby or en
0 Geverument of the Proviace. Nordo Tthink that the riya-spaking
people e very much enamovied of being brought under Bibar and Orises.
1 therefore do not thivk that Tel~' he justified in asking th Covneil to vota Lor
this resolution.” s

he Hoa'hl» Mr. Lar:ini Kume» Chandn - &, if I get ;)
now after the specch of tl 1'on’iile the Jome Mawber, it is only tooxpressmy
gympathy with thespivib of (iis vesciution. [ entiroly sympathiso with the
Oriya-speakizg peoplo who e now goaltered in four provinces, in theiv desira
to be anited wilh theiy brethren, theie kithand kin, with tha wmain portion of the
community who are w.ow wnder tha adwini braticn of the Lientenant-Governor
of Ribar and Oricsa,

SR na delegram which we receivad Trom My, Gopa Ba. dhudas, President,
of the Utkal Confercnce Cruneil, he GRSt O:‘?,‘;a 0 }))gmﬁ'ﬂg in
di-aemiorment.’
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“ Now tha Council may consider this language as rallier inflated, buk speak-
ing from my expericuce and as one whoso communily has been similarly treated,
I can asswre the Conncil and the Government that the feelings of a people who
are savered in this mawner avo certainly very painful. Tt mny be were souiis
ment, it way involve even the loss or diminution cf privileges or of material
advantages which union such as is conteruplated hereinvolves, but all the samo
it is necessary {o hoar in mind {hat sentiment rules the world mora than ang-
thing olse.  1Well in this view, Sir, my :hole-hcarled sympathy gues ount to the
Oriyas [or union ander one adminisfration, 1 am inolined fo agree with iny

friend the ITon’bla My, Sarma’ that it would be far belter fo; the Oriyas to Le
uader one administration rather than wnder Bihar wad Orissa, but thst is a

< matter of detail.  Alter what the ITon’ble the Ifome Member said, I do not
think I need pursne thomatter; an inquiry will he made by the Govermment
of Tndia and 1 ouly hope that as a resait of that inquiry the demand of tho
Oriyas will he mat by ‘uniting them inone Adwministration.”

1283 ru. - The Hon’ble Sir Dinshaw Wacha :—*Sir, Tmin only prompted
by one consideration to speak in favour of the Oriyas having their ¢wn national-
ity and iheir own lerritorial limits. I am a Bowmbay man and it iz really a
far ery from Bombay to Orissa. Oneisin 'he west and the othur s in
the east, and they are far apart. Pat what I do wish Lo say s to
lock at what has been bappering just now in Eastern Burope?  There,

- large pumber of small nationalilies are shuggling in vrder o become
hemogoncons.  Thero  have  beew conflicts, and  conflicks are still
going cn. The Supreme Council at Paris is not able to adjust all their
diftcrences ; and T {hink the Hon'ble Mr. Banerjea was right in his specch,
which was queted by.Sir William Vincent, when he said that conflicts and
othe: jealonsics and ambitions are, of conrse, to be deprecated in this country.
Lhat is the very reason whioh prompts me tosay that were the future Govern-
ment of Indiy to be conducted under conditions of full responsibility, it isonly
uatural that & peopls scattered in different places shiould aspite to hecome
homogencous in a single territory if they are nut so now. I will give another
instance. On tha Bombay side thare are two Xanaras, Norll Kanara and
Popth Kasara, and some of the Kararese wish to go back to Aladras and some
want.to be with "Bombay., And for many ycars befc:e the Refym measure

ian, passed tha people of Siud thought that they ougiit to he separated from
Jombey altogether and form a province for themselves, or he merged in the
Lungab: Al theee aro irdications of the trend of publis opinion ; all national- _
stic. want to bo homogeucous.  Sindh wanis to he Sindbi, Orissa wants to be
Orivaand so on.  Aund I beliey  that in the fulwra Covernment of India it
will hiappen that all these small natiomalitics, which are now scattered on
one side and anothor will aspire to Lecomehomeasencous. Thal iy a very
good sign of the tines, and T hope, if possible, the Ion'ble Sic Willinw
Vincent swouli sce how  far the resolnsion of  Mr, Sinha could be wet
by the Gorerument. I -ather from the specch of the Hon'ble Mr. Sarma
that he is agaivst iz for very strong and cogent reasons. 1 doubl nob wy frind
Mr. Siula will e able to meet them ; but still thero are thess oppesing veasons
heiealso. The Hon'ble Mr. Suvendra Nath anerjes brings forward one set of
reasons, Mr. Sarma brings fornard anothersei and the sentimental Mr. Chanda
brings «« third get of roasons. Ho is a greai sympalhy man. G eotrse, T ean
understand diffcrences of opinjon for one reagon and another, and what T ¢hould
iy 35 that, iouki: 7 ab it from a broad pointof view and ab the conditiv: in
which small natienalities ave stenggling e: ovar tho world to have independence
of their own and form homogencons” commmnnities under a single tevi-tory, it
auight be helter it the Govermweat of Inldia would econsider, perhapsa vear
or two hance, thal nationalities like thosoe of O: s should be allowed to form a
“homogeneous provines of their own.”

pet ex, . The en'ble Mz. Sacheb’dananda Sinha :~“Sir, 1 think I
have ever reason 1o congratulate mysell on the trend of tho dehato on 1.y
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motion. U mnst first express my conse of gratefulness (e the Tlon'ble Mr. Banerjea
and the Hon'hle Sir Dinshaw Wacha for the very warm support they lave
secorded fo my resoludcien, which Las been moved, seconded and sepporied by
the three membis who represerid in this Conneil the various constitnencies of
Bilr and Orissa. Uohas alsy veceived the sapport of distinguished leaders
Jike Mr. Bancrjea and St Dinshaw Wacha, and eves Mr. Savma.who bhas beea
trying to damn ib with falut penise oc praise it with faint damas, hag, wiihout
committing himsel?, distinetly given it a quaiified support.  Iis support las
heen hedged in with all kinds of qualiicalions, Jimitatiens, provisos, ifs and
buts, but even he has said tha! bo sympathises with e spivit of it, and he
would be glad o see the Oriyas brought under one administention. T would
like to sy one word shout Hr. Smwa’s ohjection.  Ie scems to have a holy

Lorror of the admivistration of Dihar and Orissa . . . .

gfthe Hon'ble Rao Mahadur B. N Yarma :—“1ley pardin,
T‘say ao such thing whafecer.  Venid I want a separate provinee for the Oriyas

and not o union with Bihar”

The Hon’kle My, Sackehidananda Sinha -1 think he eaid
it not. in so many words but by implication, My coniention is that while I do
want the amalgamation of the Orissa tracts, still the position of Orissa in
“nwlie life now is'certaiely very iamnch be'ter than it was before Bihar ond
Origsa were brought together.  ¥oi onc thing, 1 find that when Orissa and
“engal and Bihar were together, and befcia the new Provinco was formed,
there wern tover moro than two representaticer of Ovissa in the Lengal
Council. Now iu the Bihar Cowneil we havo got five representatives of the
Provines of Orissa, aud it i+ thus more adequately repres:nted. When Orissa’
and Bengal and Bihar were logether it never {ell to . the lot of a native of
Ouissa to be relumed to the Imperial Tegislalive Conneil. Since Bihar and
Orissa weare brought togebber Mr. Madbu Sudan Das was unanimously roturned
by the Proviucial Gouncil as & member of the Tmporial Couneil. T think 1o
position ol Crissa lizs been Improved by being Lra sketbed with Bikar undey s
Gaveranent of theli own, At the swmoe tine, as I havo said freely and friankly,
. Lshould be the fiesh person *a press for a separate provinee for Crissa. T only
brouglt the resolution in this particular form as a preliminary step {o sceuin
that cuject. Ard I shadl bay the lTon'ble the iome Member, in the promiss
he ks so kindly mado of eiveudaling the papers to #he Local Govermmenty,
to include the suopestion of the Hon'Mo My, Danerjea and the Hon'hle
My Sarma, which L omest gladly necept, nenedy, that he may alo inelude
in tho papers & consideration of the quastion as to how far itis fe ihla and
practicable to  covstitute all ihe Oriya-speaking tracts  winder a sepavale
Qovernment of their own,  Tha Hon'ble iho Wome Meuber in his sep. o
my sahe “edan, fer which Tum profoundly gv “wful o him, Tor j¢ i3 very
symyp: holie, coming as b does fiom W L0 0

“he Honblo M. Bareadrs Nath Banevjog--“ihai ol
fying clause ollidies it ativeiy.”

The Jon't o . Fiselehidansada 5ink y i “Then [ did non
meen o bat badd He has dono e ihis honear of ecilicising my peopesals by
eiting & passaga fecn aspeech delivered in this Cawnell by pey old and est 2med
frisnd Sir Gangudiier Clitnavia, ho waid hat when the peopls of this coun!
Ive wnder -~ e administeation Lues eome to leve b so e that ey do et 1
0 b detached feom i, Lok ead vas the siidsbaace of it 1 fave 1o te

1
.
privifege of banwing i Gangadba fov acleng Sine e is himsell of o suest

Toving frowre; Do wondd Tove syt oy e anbive s hie wondd tove a stoek op
storie, lenve alere an snimats bady Dive o Sovermeend, Dub b do net think

st Ganeadhar reavesen(s In this edicr the comoet allitueds of the poopie
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Now we in Bibar were for ahout 150 years wnidor the Government of Bengal,
forming with Bengal one administration, but 1 frankly confess wo never loved
the Govornment of Bengal.  \We always clamoured for a separate govervment
of cur orn and we were not eontent until wo got it. 1 s net true, therefore,
that people who live under & Govanwent geb attached to it in spilo of-ite
liz. itations, and 1 think that yeoposition is not corvect.  Howevor, T have no desire
{o pursue that matter, or to answer the objeetion of the flon'ble Sir Williain
Vineent, who scems Lo be of opinion that after the obscrvations made by Lhe
Joint Committeo in their. Repoert, it is not open to 1be Government to acespt
the resolution for the appointment of o comwmittee for the purpose 1 am seeking.
The Hon'ble the HTome Member may he right in his views, but T am equally
cntitled to maintain that there is no bar to the Government doing soif they
choose to do it. But in view of tho promiss which he has so kindly mada to
have the papers circulated to ihe Local Gevernments, it will serve 1o useful
purpose to argue these points at tho prisent slage  Tdesivd {o express once
seain iy protound gratefulness io him on behalf of the people of Orissa, in
the iarger senso of the term, for the jromise he has made, and I bope, when be
has circulated the papers, including the peint of forming a separate adminis-
tration for the Oriya-speaking  population, and when the-new Councils are
formed, some good will ensue to the people of Orissa,

“I wonld ask your leave, Sir, to permit-me to withdeaw the Lesotution in
view of the assurances given by the Hou'ble the 1lome Member.”

The Resolution was, by leave of the Council, withdrawn.

RESOLUTION RF FISCAL POLICY.

1248 r.xt, The Hon'ble Mr, V. J. Patel :—*Sir, I have the honour to move
the Resolution that I read :— .

* This Conneil recommends Lo the Gavernor Geaeral in Couneil thal he may be pleased
to appoir! a Committee, consisti: 2 of an equal numbaer of officinl and nou-ofticial mewbers of
this Council, to i-:veatigate the quastion of tiseal policy to bo adojtled hereafter by the Qov-
erument of India a8 a2 resull of the recompendutions of Liovd Selborne’s Conuuittee and devise
end suggest auch taniff nerungements oy seem to it best fitted to the needs of Iudia aran
integral part of the Lritish Kinpire.’

. “8ir, tho poople of this coimniry were agitating for years past for gelting
what thex call fiscal autonomy. A shades of opinianinthe counivy were at one
on this question ; to use the phrase used by my friend the Hon'ble Mr. Khapardo

)yestcrda}:, all pai.ies, all shades of opinion, worshinped in the same templo wo

s far as that question was eoncerned and all the depulaiions that went to Bngland
to represent their respective cases were agredd on this oag point and pressed the
question upon the atbontion of the Joint Commitles, and the Juist Cownmitice,
as a resuly of the unanimons opiniom of the country on that question, mado
some recommendatious which I havo not yet Dbeen able to undersland quite
properly, bat which T will read o this Coureil. I will read puly the relevant
portions of the recommendation, Tho Joint Committee says:—

“ Nothing is more likely to cudangor the zood relations betweea India uned Greab Brifain
than 2 belief thab India's tizeal policy is dictated from Whitchall in the iuterests of the trade
of Graat Britain. Uit such w belief exisls ab the nwment there ean be no doubt; that theve
ought 15 Le no vora for ib buth fulure is o ally char.  Judins position in the Tnperial
Conference epencd {he dvor Lo negoliation between P sund the st of |'ho YXmpire, but
negotiniinn without power {o Jeginlate is likely torenmin ineffective. & salisfaclory solution
of the question can enly be guarantend by the guwt of tlerty to the Governwent of Tnidia to
devise s tuil wrrangemonts which seew best Nted to fndin's needs i aw integral portion
of the British Xapire. 6 emond be guanmteed by Statete withent Haciting the w'imate
power of Padimment to control the sdmimstration of Lidin and without limiting the puier of
veto which rests in the Crown; and neither of these limicdions fids & place i way of the
Slatntes in the British bapire, 1t ean enly therefore Le assured by ancackiowledgment, of
a Convention,  Whatever he {he li:;ll‘, sl ln)ll'< ¥ Yo i, Tor the neade of her TR IVEN
a8 well as for her mmanubacturec, it isoguite clear eat she shoa'd have the sanie libery (o
congikor bt intererbs us Great Brubain, Nusteadiy New Zeabead, Coda el South Aftica,”
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“1n the opinion of the Committee, therefore, the Secrolary of State shonld,
as far a3 possible, avoid interference on this subject when the Government of
India and its Jegislatuva are In agreement and they think that his intcrvention,
whon it does take place, should he limited to safequarding the infernational
chligationa of the Bmpirc or any fiscal arrangements within tho Empire to
which His Majesly's Govorninent is a parly. ,

“WPhis is in Injef tho recomwmendation of the Joint Commilteo on
what we call fiseal autonomy. Now the first parb of the rocommendation
gives the reasen for the recomwmondation, It says that there is a helief in
India that thie fiscal poliey of India is dictated in tho inferests of (reat
Britain frorn Whitchall, and it further seys that nothing is wnre likely to
endanger the good relations between Brifain and India than that belicf,
gud that every nttcm})t should be mmade to root out that belief from thy
minds of the people.  Clearly, therefure, such a belief does exist at tho moment,
and Tpgo further and say that that belief is eertainly well-founded. The
prople bave good vensons for holding that beliof, hecause, when England was
Tree-trader, thea the free trade policy prevailed.  Auw attempt wis made in 1913,
L thi it was by Mr. Bouar Law, by issuing an appeal to tho people of India
in favour of Imperial Prefercnoe, ut, as the Goverument of the doy was freo-
trad v, Lord Crewe came out with & long sneech in which be said that such a
comso would be an insult to the people of India. It would ba placing India
in u worso position than Colonics, and it would be minous to tha.people of .
India. I do not want to go into all that, but now, when the J)o!icy of [ree-
trade has recently changed, wo find a Resotution seriously moved by a member
of tho Bxecufivo Council in this very Council only ycstorday to the effeet that
we chould appoint a Committee to go into tho quastion of Inaperial Preference,
because the Government at Home is vow considering the ?uastion of Tmperial
Preference very seriously, and has in fact tentativei adopted that policy. So
even after these recommend:tions of the Joint Cummittec which insist that
attoropts should be made to remove root and branch ths belief in the minds of
the people that the trade policy of India is diotated from Whitehall, the
Government of India, instead of trying co reraove that belief, is introducing,
and adopted, a Resolution in this Council which will have thé effect of further-
ing that bolief  And I & sorry to sny that the correspondenco that passed
bolwesn the Secretary of 8tas and the Guvernmeut of Indin on the que: tio::
of Twperial Proferenco is also denicd bo this Council. 1lowever, that is another

natter.

“I now come to the actual resommnendations that have becr made and
the scope and the meapivg of those recommondations. T find {hat rpeaking
about fhose recommendations the 1Tow'ble Member for Commerco and
Industry some time ago in Bombay stuted that something approaching fscal
sutonomy had been granted to Indin. Well, Lord Curzon in bis speech in
the House of Tords in the debate on the Covernment of India Bill said that;
India bad bLeen given almost full fisoal autonc:ay, while Lord Sinha in one of
his speeches in Bombay elearly ;.«vo the impression that wo Lad heen given
full fi~cal freedom  He said that with regard to fiscal matiers: Tudia would
have the same right of regalating her policy as all other Uonainions of Iijs
Majesiy.  'fheso are three diffcrent ~ versions. My Uen'ble fricad, Sir
Yasvlbhoy Currimbboy yesterday or the fay befuio asked Governwmead to
explain what the extent and mesnir: 7 of those recommendstions were § and in
reply ha was referred to the -cconnnendations of Liord Sclborne's Commitice.
16 s becruge of these different versions coming from different high gnarvters
agregards tho exact meaning and scope - these recommendations, the wo
seek 10 find out from the Clovernment of Jadia what they think of these
recomrendations, ar- the reply that we get is ‘ There are the reconmendu-
tions of t.0rd Selborne's Comuitbee ; you look inta thewm and put your own
capstrietion,  Well, we have put owr own conslriction on thom, M.
Petit, Chairman of the Receplion Co nmmittee of ihe Judustrial Conforangs
recently held i Bowhay--whut does Lo say of thess recommendations P [T
saye, after a eiitiea] examiuation of the rocenimendations of Ford Selborce’s
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. Committee, ' Under these ciroumstances I hope I may bo pardoued for
insisting or maintaining that what has been vouchsafed to ng \.m({cr the Acl is
not real fiseal sutonomy a3 we understand it. 10 it is ouly a step (hois not
snre whether it s even o step) towanls if, lot ws hope that the complele
transfer of it to the represcntatives of lhe people will not bo withheld
for a wmoment longor than is absolutely wecessary.! his s the siate of
things. We do not exactly know what the yeeommendations mean; bnt the
only way fo find outis Lo try and put forward concrele proposals in regavd
{o this matter in G form of legislation. Speiking for mysclf, T believe
that the two quulifications or limitations which have been laid down in the
recoummendations deprivo thoso recommendations of the pith and substance of
them. Bui apart from that, if anythiog is really givon tn the naturi: of fiseal
sutonomy, it is not to the peopla of Tndia, it is o the Governmont of India;
and how far the Government of India in this matter wili act independently of
te Secretary of State and the British Cabinet and tha British Parliament is s
question for the futuve, becauso as I say, till yestorday we found that they were
not free or acking independoatly iw this matter.  So fong asthe Governmont of
Indin is r(‘-spOusiT)Ic {0 Patliamcnt, so long ns the people of Tndia bove no
control over tho Govermnent of India, fiscal autonomy, as has been reoom-
mended by the Joint Comuiittee of both Houses of Pacliament, has, to my mind,
o meaning. But we have beco assured times without number that fiscal auto-
nomy has been granted by the Joint Committee and by Varliament, and there-
foro it is worth while now to try and sec how far we can go in that respect. Of
course I have stated the views that have heen expressed from ime o time, since
the recoinmendations were made, by the politicians and public men and also by
the Government of this country; but in the Houss of Commous also whilst this
Bill was under discussion attempts were made by various members to find out
from the Secretary of Stato himeclf as to what was tho exact scope and meaning
of those recomnmendations. I will just referto one or two speeches in this
conneotion. At page 512 of the official report of the fouss of Commons
Dei ates on December the 4th, Mr, Montagu was invited in oxpress terms to
explain tho ITouse what exactly those recommendations meant. Mr. Denniss,
who represented the industries and corrinorcein the House of Commons, pub a
point blank questic (v tho Secretary of State. 1le suid :—

“ It is neceasary that one zlmost sapramely important matter, which bLas scarcely been
wentioned or thom:ht of in the course of th Debato in Commift w und here, shonld be bronght
fo the rignt howi arable Goatlemaw’s altention so thal hewny tell us how far the fiseal poliey of
Andia will ba conlrolled by the pew Legislatura.  That is « matter of profos-A 1mportance to
all i this sountry who Lrade wit'y Tndia, many of oue priacipal indusivies, wnny of anr preat
cc.amercial men and traders.  So fur as i can see the Billis intended to remove ovory cherk
upon fiseal policy or fiseal ecntrol of the now Legislature.  Ax far as powsibla we cutrust it

-entitely to this body of men, who in the T gislative Chamber will covsist, to 4 great extent,
of the rich men, the mrnufa:turers and meishauss of India, T believe 1 is Bill ixintended, as
[ar as possibie, to tio the handd of the Secretary of State wnd prevent him from placing any
chieck upon any of the fiscal measures which may he pazsed, which may impose [etices upon onv
teade wigh India.  The iwportance of that to our industry ¢annot be over-estimated, nnd it
would not become e ag one of the representalives of the eentre of the wieut cotton industry,
to It it pass without n waruing of what way, and i3 moro than likely, to huppen in the im-
mediate futare.  Our cotton induetry is vur greatest experter, und Ludia i our best market.
Under the present law the Secretary of State for Tudia has uhsolute coubrol aver ths fiseul
policy of India, o ‘ar as the Eeecutiv~ ia concerned, he has the powers of superinteudence,
direetion ind cuntreol of alf acts, mattors, nnd concerns relating 1o tho rev-nues of Indix.

“That pownr will be swept away v Clavse 23 when rulis are made under that clanse
Thera is a certain prote “ion in thab £ .2 relos have to hu Liid on the Table of tuis Hones and
tesolations of “oth Houses hnve to be passi before the vules becoms part of the Stuute;
Lut the intention is that ime diately ou the passing of titis Ast these cules shiall o made, and
the Beeretury of 8tate will then %o dorvived of his powers of superintend.uco, direction, and
control of 1l acks, inatters, and concerns relating to the reve: ..y of Intia.

A Torther power which the § alavy of Stale lias at the peesent fie is that of dieallow-
ing the Acts of the [ndian Legislature, e can “utervene and advise His Majesty 1o disallow
thew, although jassed b{y the T.egislatnro and szoated Lo by the Governor Oeneral. lipto
{ha present Hime o has liad eontyol of the iwport duties into Ladin. on Faglivh goods, Homa
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{imo ago wo had a debalo in Giis Jlouss on the Indinn Collon Dulias. When Indis p1ve us
hengreat contribution of £100,000,000 Low.rde the evst of the War we agreed to the dotiey
heing raised, in eor fideration of o prowdso that there woull Lie somo day o the end of the War
o rystowm of Tmperiad Preforence threnghont tho Fupive in which tho diseriminalion against
Buglish goods in reqerd to 1ay of our Dominjons and Jndin won!! be done away with. Tt is
the intention'of the Bill thut the Becrefary of Stale sball no loager exereiwe bis power of
disallowing any Act imposing prebibitive rextrictions upou the trada of (his conntry vith Tndia.
On this point the Heport of the Select Commilteo reforring Lo 8¢ :tion 38, says:

* 1o quoles the recommendalions of the Committee and says :—

* Thet incans,the policy spparently is that ihie fiscal policy of the Tndian Lugilatuce ix o
bo based on the sitoe lines as that of Cuvuda ind Sonth Afien.  Thal wucans complete fiseal
antunomy.  The marufucturers aud tradera shoull know that that is the intention of the Bill,

*In thoe opinion of 10 Commilico, thetefors, the Seerctary of Stale should an far as
possible avoid Tutcrferoncs on the wnbject’,:

“Phut is to say, he is nol to excrciso hix power of dieallowing any euch furifi.
‘When the. Government of India und its [regislature are in agreoment’,

‘Then ho goes ou f;;rlhor-—-

I rather tremble for the futuve of  many of onr induslrios in this counlry. [ know the
views of the Right Hon’ble ;;ontlcmﬁﬁ to sumo extenl snd pedhaps this will give him an
opportunity of making same stntemaeut oo the matter”.

“''he Secretary of State was thus invited to mako a statoment as to scope.
and meaping of these recommondations by Mr. Denniss Ju bis speech which I
have xead. I may say hero that bo this query by Mr, Denniss no reply was
forthcominﬁ. The Secretary of Slate took no notice of it. He did not touch
the point about fisoal autonomy in his final specch although lo wag more than
once nsked to explain the meaning and {he scope of these reccommendations,
There is perbaps some cxplanation forthcoming in regard to a similar query
by Mr. Stewart. This is whal Mr. £lowart asked :—

. Mr. Stewarts~‘1 bad a nolion down to leave ont the.olause wmy ol’eet being to
ascertain what woeld happon in ¢.rtain eireumstances if the Secretary of State diveated himself
ag ho proposes to de, of lus authority.  As probably Iudia will claiin full fiscal autonomy under
this Bill, what will be the'position 7 - Supposing Tudie were to declare full fisesl autonony,
aud try to make n hargain with oms other country, giving that omutry botter terms than «lie
was prapured to ufter this country. If the Seoretary of State divests himself of all his powers,
will India bo al.la to legislgte in this way, nud will it a0t mean the Lreaking up of nuy system
of Prefercnee, the principle of which the prosent (ioverument bave aceopted in « lentative
forn? 1 merely snggest that, fov the Scorctary of Stetoto dastroy his authority i this way
iu sltogether unncoessgry ',

This is the reply given by Me, Montagu—<I do uot think i+ al autonomy comes iuto
thix “clause at all: it is merely concerned with such muilers ag atlowing the (govm'mncnt of
Tndia to act in administrative mnllers when i6is in agresment with the Legisk-iive Councils,
At measures eonneeted with fiseal questions will be Bills, and oll JHills will ‘have to reccive
tho sanction of thy Crown. "Phe King has a veto oves all legislation, and therefore nothing
that can be done under soetion 33 will, 1 think, be likely to uffcot Siat wmatler. T wish i6 were
otherwisa becauso if there js waybody in this Honse who think we ought still to suanipulate
{l:e tarifls of Indix in tbe interest of nuy avt of Great Britain, I shoald like o test that
by a divieion, My hon’bla frisnd saye * Uow uro we to grarantee that India will vt wanipulale
the affairs {5 the advantipe of some body else?’  What guarantee bave we that Austealia
will not do the game? There iv nothing whioh xould do us eo wueh baria as the shightest
saspicicn thal wo want to alter the farifa of Tudia in the interesls of British trado,  Weo luya
the solidarity of (ko Tonpire to depend upon, and ihe Jmporisl goodwill, which has always
boen developed by mntual Lrust, and 1 thiok my hou’ble friend is perfoctly- right to have i -4
%u‘; question which ought to be decided, but I o nol thi-k it van ba deoided uu. o this
il '

So the inevetary of Slale lenves us fo wndersiand the recoramendations in ihe
best way wecan. The Clovernment of India dees not lelp us sind publio mea
hoth in Indi- and in Englaud pub wiadev-e conslinelion they like upon fhe
recoromendations, Tk is therelors sbsolalely neoessary that ave should find out
exactly ihe soope und the weaning of the recommondats 8. There is Do donlig
thal sownething has hieen givon; there s no doubs that nothing bas heen  given
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to the people of India, that sumething has heen given to the Governmeat of
Tadia, but we do not know how far the Sverctary of Slate will not futerfore
with tha fiscul weasares which aro to be introduced and whether he will roquiie
the Government of India lo consull him before any measures ave underiaken
at all.  As a matter of faet if T read tho recomnmendations aright, the Govern-
meut of Tndia have ho business whalever to consult thi: Secretary of State
in the matier before fiscal measures are wndertaken. The Scorctary of Siale
1y in the two circumstances mentioned in the rocoommendations inforfere
at any later stage, but so inr us previous consullation is concerned, he should
have no voioe in the matter. Tt appears that even now correspondence ik going
on hetween this Government and the Secretary of State on the question of
imperial prefecence. [ do not know why. In these circumnstances, it s
uhsolutely necessary that we ehould find out whut these recommendations mean,
1 say lebt us take these recommendalious in havd, and let us proceeld to
formulate and revise our tariff arrangements and let us wake the whole ground
ready for the new Legislative Assembly. The Joint Committeo say that Tudia
must have the same right of vegulating her tarills as the Colonies have. Weo
should theiefore devise and formulate vur tavifts in the best interests of India.
Tt us seo how far we can go, how far we are allowed {o go, and how far the
Goveviment is frce to deal with these fiscal questions. [t is our duty lo
bring the matter to a kead.  That eru best Lo done by a comhiiltee of cilicials
and non-oflicials appomted by this Council for the purpos: of lormulating a
definito scheme.  With these words T move my Resolution.”

The Ilon’ble Bir Fazulbhoy Uurrimbhoy :—*S8ir, afler the
adoption of yesterday's rerolution with tho awendment moved hy my Hon'hle
friend Mr. Crum, this Resolution ought to have been withdraws, hecause
the object was attained by the Hon'ble Mr. Crum's amendment, d.c., the
Committea will have power to devise the best method of considering tho fuiure
fiscal policy of India. I think the Committee will fully comsidor in whal
manaer the whole qaestion ought 10 be considered . .

The Hon'ble Mr. V. J. Patel :— May I rise Lo a point of order,
Sir? 1 should be perfectly prepared to withdraw my Resolution if that Cow-
mittee will Le eatitled to go iuto the whole question . . .

The Hon'ble Sir ¥Fazulbhoy Currimbhoy :—“No, no. I
think, 8ir, tbat a Committee of this Coinall will not Le a proper body to con-
sider the whole question. As I said yeslevday, this question cught to bo
examiocd by a commission which should take evidence and go into the whole
thisg. Tiis a very big question, arlit canaot e casi' settled. I have also
objcclion to this commitico being composed of official and non-official mem-
hers of this Coancil, beeanse in our prescnd Couneil e have not a large hady
of eommercial wmen who ‘lone can go into the whole question, I koow that
he Government of India have vast powers, and we inow how the Govermnent
is yoing (o be constituted under the Loform Act: lut now wo ‘have got Lhis,
and we canrnl improve upon it. 1 think that for {he present we ghould he
satisfiod. T have been in this Council for the last few yours, and T have
always found that the Governmont of India have alw.ys been very sympa-
thetic townrds the commercial intercsts of this cowntry. When the oxcisc
duty wns imposed on us, the Government of Iudia always fought hard for us
and did their very best to reduce or remevo it altogether. [ am nob a pessi-
mist as far us the Government ol Tudia's intecest in commercial matless is
eoncerned.  Not ouly that; hut from-yosterday’s amendment by the Lon'ble
Mr, Gram, which was accepied by the Hon'ble Mewber for Commerce and
Tndustry, it is ¢lear that the Covernment of India are inentie sympathy. They
want to solve this problem, and [ eutirely agree wilh the views «xpressed by the
Right Hon'blo the Under eretary of State, Lord Binha. Iihin" wemust acéept
his word that we aro goihg to get the sae fiscal sysiem Jaler on o the Dawinions
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have,  Bub at prosent the Seerctary o) State canuot inlorfere.  Ju view of 1le
faab that the Qoverment of India sympathisy with ns, 1 think we shall altain
oar object. T Jo not think that we should be g0 pessimistic about tha whole
‘nuestion. With these fuw words, T wonld ask my How’ble friend, Mr. Patel,
Lo withdraw his resalution, at Jeasts until tho roport of the committeo which
has beeu appointed is published.”

The Hon'ble Mr. W. B. Crart:—“8ir, I do vot sappose there
is any momber of this Council who will disngroo with what the Hon’ble
Mr. Patel said” at the commeacencat of this Resolution and with the
recommendations of Lord Selbicrne’s Committee to the effeot that it is high
time that India had a right to say semelhing about hor fizeal policy. But 1 do
entirely disagreo with the How'ble Mr. Patel’s resolution ag it is worded.

“Now, Sir, L think it must be perfectly plain to anybody wha has thought
out the question at all thal what the Parlinmcentary Commission meant by
iheiv finding was that the Government of India should, in fulwie, bave 2 rey
hand, or ab any rate o much freer band than thiy have at present in dealing
with the fiscal probiem, and since the Flon'hle Mr. Patel knows as well as any
of us that commerce and the fiscal question are Reserved Nubjects, and even
Tmperial sabjects, it is perfectly obvic e -that at present the people of India
shonld not have anything like & final say in forming a fiscal polisy for the
future. Now, Sir, I think it-is very fovlunate that it isso. The oun’blo
Mr. Patel (old us yesterday,—I think I am quoting lim correctly—that =il
Indian pubiic wmen weve avowed protectionists. ‘a’c]l, I was glad to see thut
my Hon'blo friend #8ir Dinshaw Wacha refuted that statemcent, and I can
rccall another very promineut Indian prblic man, Mr. Padshab, who belongs to
tho well-known firm of Tata and Sons, who is also, I think, very far frown an
avowed protectioist. But I fhink that if what Mr. Talel says is anything
like oorrect, it is very fortunate indeed for India that the Qovermmnent of Tndia °
is going to bave a final say in this matter for some time to come, because
1 can lfmrdly conceivo of a more confrsed state of affairs than a lot of avowed
protestionists who have never had anylhing to do with protection and never felt
the good or evil of protection suddenly desiding upon what Tudia’s fissal policy
should be in the fulure, 'Therefore, 1 en'irely agree with what my Hoiwble
fricad 8ir Fazulbhoy eaid that a ‘omuwittee of an equal ..umber of official
and non-o ficial members of this Couuvil is not the right body to investigate
a matterof this sort, T wm not prepared to say «¥-hand what this body is,
hut as I sugmested to the Hon'ble 8ir George Barnea yesterday, the question as
to what the right Lody is, might be discussed by the committee which he bas
already 1ppointed undor 1 formal resolution. A+ opinion agrees with that
of the How’ble Sir Fazulbhoy that the committee 'onld, as far as ossible,
consist of experls. who should visit the differcnt paris of Ludia and discuss thie
whole question . * fiseal policy ns it alfeots the varinus parts of India and
various businesses in India taking into view the whelo question of fisca! poliny,
not only as regards Indian industiies, bub alsr vie-d-vis her foreign imporls,
1t Ina once putls on a heavy iwmport duly on all sorts of artieles which she
impozts merely hecause sho thinks she can manufacture thoso articles hersclf,
she might involve herself into'a maze of difficulties, and T do put it to members
of tiis Council the . tho juutter of the future fiseal policy of Inlia is »
most sertious matler, Tt is a wmabter which shou!d be discussed with the very
grontost cantion.  IF it is wrengly tiate” it may lead India i+%0 an enormous
difficulby. T emnot saying thai i s avything like a8 confirmed a free-trader
mysclf as iy Hon'ble {ricud Sic Dinshnw is, 1t T do say that woe must act-
vecy carefully in t(his 1atter, and £t wo st disouss the whole thidg with
the greatest vave aud be guided by the vory best advice of the very ber.
persons hofuie we move in the oafter.  or (hieso reasonw, Bir, 1 Log to 'oppo:se
this lesolution.” -

The on'ble Mr, &, 8, Khapa.de -- Sir, Jsupport thiv propos- .10 ro,
ition with all vy hewrt. 1 wonld havo dese so wilh some cloquoence, buf
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wnfortunately T have not got it.  The fact, however, resaging that (here is o
doubt as to whother what has been given under the elauses of the new Govern-
ment of 1odia Act would mect our requircmonts.  As my Hon'hle {riend My
PPatel has pointed out, there are really thyee or four diflerent opinious on the
point. 1 i not going to repeal them, but it is quite clear that there are the:
differences of opinion, and if is difficu it Lo understand where or liow we stand, so
we bring A fesb oas, becsuse whea a ease of thab kind is hrought there ave
arguments on hol' sides and ultimately a devision is reached. This is what has
bappened in the present instance, and [ take it that my friend the Hou'ble
Mr. Patel has brought forwaed this proposition as a test oase. It has heen
suggested that we huve nob got enough commercial mea in this Council and
thrrefora we are not fit {0 consider this mattee. L humlly submit that this is
met by thefact that the Government of India have got a Department of Com-
merce and Industry, and ali information that may be required is likely to be
available with the gentleman presiding over that Department. The necessary
information being thus available, all that remains for usto do is {o judge the
matter, and ag this Committee will ho » mixed committes of offioials and noa-
‘officials, 1 ihink it shonld nol be a very difficult watter to veich o conclusion.
I quite agree with the JTon'hle M. Gram that it is a very difficult matter and
ourht to be approached very carefully, but this is the way lo approach it care-
fully. 'Chero is alrcady o cominitteo formed for one speciiio purpuse, let us have
snother to gointo this mefter and discover how we should act heveafter, and when
these two committecs bave mel and formulated their conclusions, there will be am-
ple material for this Council to avrive.at th: right conclusion. Why shut out
this inquiry while the other is being mnade? These objeotions which have been
taken to the formation of the committce now proposgd by Mr. Patel appear to
me to be nob very well founded, T said yesterday that India was not at present
a manufacturing country. Wo have not got many articles to export; we do
not finish many articles hore, we mercly supply the raw malerials, and that
“was the reason for my objeotion to the Committeo which was proposed b
the Hon'ble Siv George Barnes, and I say that same objection which I too{
yesterday, helps me to support this resolulion. We are mostly agricultural,
and whers we are not agricultrral, we arc only collecting raw materials to
scnd elsowhere. In my province we discovered a whole mountain of nans
ganesc, and what bas been dono with that 7 All I can say is, that it has been
carted away to the railway station and from thero to ‘he Port of Rombay and
from Bombay to various parts of the world. 'That being so, wo are not so
much concerned fo-day asto how we shall export onr aiticles and whether
we shall or shall nrot give prelerenca, bul cur real question is, how wo shall
produce woro, and ¥ ave more articles to export, and then it will he iime enough
todetermine that fact. 1 say this Committec proposed Ly Mr, Tatol will help us
to deterinine thit matler and gointo it fully, as {o what we produce now and
whether we bave any finished articles, and how we can casily Snish them in this
country sud bow thotarift should he mod:tied.  We can thew go into that matter
and defermine it. And whal is more, if it is pointed out that it i not withiu onr
power to do this, then we shall ku..w what our limitations in fiscal matters are.
i, whichever way it gees, this inquiry will not ouly be very useful hut also
very fruitful.  This will iirsi of &1l scitle & matter which has become very con-
troversial now, some people thinking that :othing has been givon, and ofhers
{living that everything bas been given, and others thinking that very )ittle
has been given.  These mattors need to be sellled. T myself think that this
Cornwiltes will bo formed merely with the objeat of sccing the policy to be
adopted horeafter by tho Gover..nent of India as the result of the recommen?-
ations of Lord 8ciborne’s Committee, and suggesh such revised avrangemnents us
seem et suited to tiie needs of India. the nceds of India heing inercased
production wo bave got 0 to arrange onr tariff as will help more production.
In that view of the matter these two Comunittees cover enlirely different
grounds, The first Commiltee, =ppointed yeslerday, only oonsicers how
exports shail bo earried on aud what preference shall be given. 'Ihis ono
5 to comsider ‘hie preblems wo have gob hers of increasir; production
and what arvaveements are necessas for that parpose. So I do not see that
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they ovarlap, and their rocommendalions coming fegether might lead to o
good decision and a wise deoision. 1t is veally a mattcr that hag {5 ho goue
into very cavefully, and the more the poinfaof view we approach it from, Uthe
botler. 1t is 1o use approaching it from one poinb of view only and carrying
those conclusionsont, It hna been said that Mr. Vatel is very pessinistic,
Tam very sorxy that observstion has beon made. It is not a malter of
pessimism ; we want {o discover what the position is, and 8o wo suggest this
means as a test case is brought in order o determine the application of any parti-
cular seetion of Jaw. L hubly submit therciore that there isno pessimism in
this maticr. 1t has heen said i¢ would be a very dangerous thing for us to he-
come Protectionists at this time. T have been o Protectionist from iny collego
days, ever since T learnt the meaning of the word protection.  In those days the
lale Mr. Justico Teiang wiote a hook on that subject and it was discussed and
u great controvorsy avoso over it and a pumber of persons tuok part in it,
including, 1 beliove, the late Professor Wordsworth. 8o I bave some knowledgo
of that matter, So far as T have learnt by mixing in the world I believe ihat
neithor Protection aor Frae Trade is the best doctrino. The best dogfrire I
wysell believe ig fair trade ; that is 10 say yon sco how you stand, youi seo what
you can produce, you encourage what you want to produco and you disconrage
what yon do not want lo. produce, and also take info vonsiderali:.. how other
countries act towards yon, and your polioy ia the result of these considerations.
The point being how 1o berefit your couniry aud consider how other countries
act towards you, and whether it is possible for you and your Qovernment to
inoreaso the produotion of what is required, T beliove these are the dijforent
points for consideration and I heartily support this propoesition that o second
committee be furmed to considor whai is mentioned in the Resolution,”

[At this stage the Council adjourned for Juseb.]

The Hon'ble Rao Bahadur B, N, Sarma :— 8ir, T understand 2% rx.
tho object of the Resolution to be that the future tariff policy of India should
be inquired into at the earliest possiblo moment by the Governnicnt with the aid
of a Committce composed of officialsand nou-offivials. I am sfraid tbat both the
Uon'ble My, Fatel and the Hon’blo Mr, Xhaparde, who spoke to the Resolu-
tion bhroughf in arguments which might not advanco their position with the
Goveraraent in inducing them (o acoapt the resolation. Whoy scemed to think
thet ihis would bea fitting place to it as {+ what the constitutional reforms are
yoiug to give ws. 8ir, Trespectfully beg to submit that that could not bave been -
tacir objeet, ultiongh they advance fhat as une of the argwnents  Both their
objeck aud our ehject is to sec Lhe future fiscal policy sattled at Lhe earliest
possiblo moment so that we may havo knowledge on the subject, definite guiding
principles and a deinite polic, --fore other cuanltics stend a I réber march
upon us.

“8o far as the freedom of the “overument of India regarding future fiscal
policy of Indiz is concerned, T do not sce there is muoh room for coutroversy.:
In tho words of Lord Curzon the fireal polivy of India would be largely in the:
hands of the Government of Tudis as advised by the Legi'stive Couneil. His
Lordship, on the second reading of tha (tevernmeut of lndix Bill, said ;—-- '

‘For tha first timo n reapensible and representative British Committee ehrrged with
establishine a Gavevament for Tudin bav - conceded to Tudia almost absolvte frecdu.nr of fisesl
poliey. They Iave luid down the proposition and the pinciple that sho oughi to be free to excr-
ciso in respect of her (avilfs and 53 on tha sume derrce of libetly as i« cujoyed by the great
Quminionsof tlic Crown. Thisis o chwage go fundmontal and franght with suel stupendong
consequonecs that 1 am amazed at Lhe Littls atlention which it bas atbeacted in this conilry,
and ho huarbily supported thy poticy. ‘

“ & tuke i, Sir, that therois afundamintal eange in tho peliey ar:! ‘hat
the frtwre Geverninony of Indin will be at prefect liberty, o long as” they mie
ia agreoment with ihe. Legislative Uedneil, lo shape their farift nohanyored
by “Whileball in any v - they choose, bub T do not think that Leyo is iy
necessity for laying wniue stress on,Luis aspeel of the oadter, Lecause I fecl
sura that, with this added rosponsibiity, the Govermaent of Hidin would or
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oughl only be too glad to recoive asvistance from tho conutry a< a whole
hefore they shape their policy, and in Siy mind Thave not the slightest doubt that
they would safeguavd tho real intoresls of India if oaly the peoplo are fairly
wnanimous and seasible in arriving ab conolusions.

“* Now, Sir, speaking on this question of fiscal poliey cno would have
(hought that the Govessument of Indin would have taken earlier steps in coming
(o conclusions with or without the uid of.a Committee. It was jwpossible for
thom, so long as the poliey was governed from Whitehall, to do it ou their own
isitiative, bub now that we have & definite pronouncement that :ijon them
rests the responsibility in fulure of -haping the fiseal poliey of the country
they should take the earliest possiblc sleps for consulting publio opinion
before they farmulate their policy. Kven during the war, it is bardly ncces-
sary for me to :ay, a Committee sal in London to consider whal nug%t to be
commercial and industrial polioy aftor the war and arrived al definite conclusions
with vegard to the future policy of the Brilish Luipire dnd of the United
Kingdom. ‘Theconclusicns relcvant now are sammarised ab pago 52 of their
Report. They say :—

- * The yroiluecrs of this coontry are catitled {o reqnive from the Gavernincut that they
ehamld bo protected in their home market against ' dumping ** wad  aweated gowls.” *

“ Then they say: . .

* Kcy and pivotal industries should be maintuined in this conulsy at all hazards and ut
any cxpeuse.  No ordinary economic rulea apply fo-the siteation of these minor but important
indstries.  They must be kept alive citber by loans, by subsidy, hy tariff, by Governiveut con-
tracts, or in the last event by Government manufacture. They will necessarily he subject to
Covernment supervision.” - .

“They add

‘As regarde other industries, protection 1\{ means of Customs dutica or Government,
assistanee in otber ‘orms should be aftorded only to carefully selected brauches of production
which must Lo maintaived either for rezsons of nations] safcty or on the geaernl ground that
ib_is undecirnble that any industry of real imporlance to our economic strength and well-heing
should bo allowed to be weakeued by foregin competition or brought o sny serious exteut
ueder alivu domination or conteol .

« Then they say :

‘Preferentisl treatment, ghonld ba ascorded to the British Ovorseas Dominions and
Porsossions in respect of uny Custums Daties now, or Lereafter to be, imposed in the United
Kingdom, and consideration should be given to the expedicncy of other forms of Imperial
Preference ’.

Thon they go on to stato what is to e done with regard to the Allies.

“XNow, with regard to tho fourth ilem, we have appointed a Committee
Biitish Bmpire.
“ But T submit, Sir, . . .

T'he Hon'ble Sir 3eorge Barnes :— We are bardly discussing
the question of Imperial preference now ; the motion is for the appoiniment of
a commitiee to consiver ‘iscal policy.”

The Hon'hle Rao Balhadur 3, N, Sa ma :—* Just s, to con-
sider as to whether it is not desirablo to adopt a system of preference nmoig
cther things. Yesterday wo anpointed a committee to consider whother it
would be desirable in the intevests of India to udmnib any preference €o other
pate of i"g Brmpive. 1 submit, Sir, the time has come when the Government
shonld give a deiniled cousideration to the other itews alss, {o seo whether
manufaotures of other countries should be allowed to be dumped here, to
consider what are the key industrics of {his oouutr?' which < ould be maintain-
ed and presceved at any ooet, and what ave the other indusirios which should
in the inter teof the nation be cneouraged by mcaus of customs tariffs and
ohor methe' . Well, whey .the Indvstria}) Gommission saf, thero s an
almost wmtisons consensus of opiniun that it was a netter for deep cegret
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that the queslion ot -fizeal and {awil palicy of the Indinn Bmpiro should not
have heen asked to be cansidered by that committee. But 1 fully realise that
under the then existing circumstances, when -the futwrs policy of the Rupire
and the Tndian Government was nof schtied, it was diflieult to ask the Comuwis-
gion to inquiro into tho mattor.  Sut, now that there is some sovt of agrcement

s to whoaro to he respansible for the future fiscal "policy of the couutry, T

think, 8ir, the timo has a.rived when the Government should take-action. Of-
courso the policy will not: be for the present dictated by the peeple alono; tha
seople would be merely advisers.; bub the people would have a very large and
potent voice in sbaping the policy. Tf the Government of -India s yould agred
with them, then there is an-eand of the matter ; it is not open to Whiteuall to
put forward its ideas on tho subjest to reverso our decision, subjecl to tha
Crown's voting power. Yherofora, every Indian politician, every Indian publin-
man vwouid try his level best to convert the Governrent of India to his views
and the Governm:nd of Indin would, on the weeils of every proposition,
dacide as to whelbar preference is o be givon as to whethor taiff protection
should ba given and whab cther mothods are suitable. I submib in’ this
conneotion that none of us nccd be described @8 & proteétionist .or. a
free-trader. I think it is  absolutely impossible for any one.to be an
ehsolute all-round free-trader or protectionist. I tried somctime ago to
go into this question and found that it was nabsolutely impossible for me

Al any.rate t: be cither an out-and-out protectionist or free-trader. It would

La ruineu:s to the conntry to put forward any suoh protentions. T'he resuit may.

“ho that foreign manufacturers would come herc and take tho benefit of pro-

teotion without doing any good whatsosver to tho Indisus themselves, who would
bo unprepared th take™ advantage of any proteclion which may bagiven;
and.tha'poor Jabourer and agriculturist would e hard hit .end compellsd-to
buy . goods -at a muoh higher rate than at presant.  Thavefore it is not -0ji an

pasy maltar to say that there should be absolute protection or ah absolute: frée-
‘{rdde : poliey *for- India: Wo have to he frec-traders and protestionisis nliks,-

aud have to decide onch subjeot on i!g.-own merits, and I, -therefore, stibmil
that. ro 7§ooi will result in oharacterising the present Indian politician or the'
futurg Indien politician aseither a protectionist ov free-trader ond condomn
him ‘ot~ approve of him accordingly. I hope, thevefore, that this very imyport-
ant ratter would .nob be.allowed by the Goverament-to escaps their. ationtion.
1 think the time bos cu.1e for vs to forulate onr polioy hefors other contrios
formulaie theirs ﬁna!l}y, in order that we jnay be able to bargain with them .
on fayourablo terng, 7 11y with thab chjeot that I ack Government fo considor
as to,whother it wonld not be possible for tRbru th ascept - this “propositi n “for -
tho appoinlment of & comwittee. T do not say that the comuwoittee shold bo
couiposed in the manncr suggested in- tho resolutien, and I am prepared, if -
thera i wo objection, to ask fur ‘ho ~mis:ion of the words ‘oonsigting of ‘an
equil sinmber of offial and von-ofieial members of this Couueil.!’ I, therel: e,
bopn thal the Hon'hle Sir Géorge Barnes will be ablo o see ‘his way ‘to piva. .
very Javourable . cnsiduration to tho appointment of 'a commission at the
carliest possible moment.” c S

. r:oHon'ble ¥ . V., J, Patol:—~“Jas t'- How'ble Mr, “arma
Moved his amondsent?”

C

N

< vhe Hon'ble Rao Pahadur B, N, Sarma @ %1 beg to move, i
v body bas any objection, the omissio:: of the wor'T “ vonsisting of an” ogual

‘namter of offivial and ion-offisiul 1embers of this Couneil ' in tho resolutic:

- The Vice T residont :— ¢ Tho Houw'bla Member wili ksud in & aepy
“of "ig-2mondmont.”’ . : it
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nod Madras aud other places? Lo Goverament adoplad that smcthod with
regoxd to the Stato management ol Railways; and T submit that the sumeé proce-
dn'm would provo the pust ‘n-act.icnl for collecting a mnssof informnation ; and in
this \\-‘uf' cliciting a large volwme of ekperi opinion of mecchants, mannfaciurers
aud othor industrial men, Lhoss opinions will then be brenglit together into a
focus, and the Government might publish the infermation galbered and the
opinine dlisiled in order to wako tie public fully acquainted with them:
The Government, undor snsh a method, would b in o better position fo realiso
the whole situation than they eould do shuply by a commitice. A commilles is
efter all » minule lody consisting of a very linited wrber of propls of expori-
ence in matters of trade; while.in a prohlowm of this nature we should have as
large a volume of genuine oxpert-public opiniun as is possible from all the diffor-
ent provincos. Of cowrse, there are difforent industrics in different provinces,
and 80 Government would he in a position in the end {0 analyss and focus all
these opinions for placing them before the public and later on before the legis-
Jatuge, I think that that is tho right cowrse to pursis, Mr. Surina quoted
Lvom the report of the Parliamentary eommittee which sal on the question last
year. I bave read it, but after all what arve cuch reporis? - "hey are Lenlative
reports, and even supposing that the present Coalition Governwent in England
adopted the policy recommended, T aw quito suve-—-indeed I am cenvineed—that
nothing in the way of sonnd ceonomie development of the Futare tizdo of the
whole world will resull thercfrom whless and wntil some five yoars henee, Iu
other words until Burope is economizally seitled. All theso problems are inter-
twinefl and overlap ench other, particularly the priblem of exchange which, of
course, alfcols all international trade. 'l‘herc!'nm, 1 soy, that whatever a
commitioo or the governinent may recommend will have to finality and will be
of little wse, -I think all present efforts by way of reports anfl recoumendutions
will goto the wasto-paper basket. The only practical way I consider, aud I am
convinced of it, " is to glicit a large volume of expert opinion, as a preliminary
to laying dow: a sound and broad polioy as was the caso in the matter of Stute
management of railways. It is a largs question of a far-reaching character,
aifeoting the commervial interests of all india, and the Government might well
follow the eame courso. Thero are a variely of oxpestsin India who crn
offer most excellent opinions which no committee can geb at unless wilnesses
ave called. the -procedure I have snggested is the only practical one; and
so far neither ilr. Putel's Committee nor Ar. Sarma’s Convmitieo will seive

the purppse in view. '’

The Hon'ble ¥+, Kamini Kumar Chanda:—8ir, T Leg lo
suprort this motion on a short ground. In the firs place [ have my difiienl-
{ies, iike Mr. Patel, in andorstanding what we hava got ander thiy Act in fiscal
matters, 1 think the expression which my Hon'bie friend, Mr. Cruw, Pas
used probebly ropreseuts the truily, thab ii i3 uob the people but the Gavern-
meot of India who have got goiio fisenl freedom under cerbain conditionsy,
uoder the Act.  But, th .1, the question remainy that the Governinent ol Inrli_a
is respensible ta the Becrelury of Stato snd wiil be imdor bim.  Then, what is
"tho change which the Ast has made in vur position in regar! to fiseal malters?
Phat s o point which we @0 not undersiand. My Hon'blofriend, Mr. Kbaparde
thinks that Mr. Palel's motion is what is known as o test ca-c to find out what
tho position really is.  But {look apon it i another light. [ think, Sir, ibis
wuderstood that when the Government of Indin and the Tndian legislatare
agree in ceriain wattdrs, in those matters . (}uci-:aim_l wi!.l not bo interlered
with by the Secretaty of State, and thérefore, Sir, Lthink ibis necossary that
wh shculd find out in'what matters our views coineide witl the viows of the
Coves onenb of Tndia, and for this purpeso I think a Copunittee might ho ap-
pointod to ¢o iito this matter aud make a rvpori:-,;md then it witl be seon how
-fie the Governai 6 of India a,0 prepared fo accepl vir recomuiendations, aad
as rega-ds (hose maltors probably we shall so tiseal frecdom.

e Ow the e arowtads §support the violion Tor the appointinent of a Com-
mittes. - As to whother it should be compused of 2 equal nuwaber of offivials.
and non-ofiicials ot a8 my Hou'ble friend, My S;wm-\ sng_f;mts, ol ._*x‘lwrt@: l.h}.,g
15 0 metder wiieh dovs not appenr to Le difiienit of goliition, the eain poing js
that & Joimaiite: be appointed.”
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- The Hon’blo 8Bir Geovzye Batrros i Biv, | quits agreo thabgs, py,
the time is ripe frr the explorition of the fiseal question iu India, and yesterday '
1 pecopted 3r. Crua'’s amendment o wmy Resolution and I hoped uvptoa
shoit time azo that -this amendment bad satisfied the Hon'ble Mr., Patel and
the FHou'hle Sir Merulbhoy Carrimbhoy. 1 hoped that the Hon*ble Mr. Barma
also had agroed. Tho amendment provided that the Comities should veport
o ¢ this bast mothods of cousidering the futnee Bsoal polisy in Tndia.* Now
Mr. Smuma ssys ¢ let vsjump to the conclusion that a” Commiltee is thu right
wa{.’ The Tlon'blz Siv Dinshew Wacha decs not think that.a Committes 1s lhe
right way. Rurely the heet thing we can do in tho oircumatarces i3 (o [ollow
the amondwent which Mr. Cram proposed yesterday, and which T aceeptod,
The Committeo to be appoinled nnder the Rosolution movad by me yestorday will
be largely eomnposed of commersial mon, and one Committes al a'tine is enough,
T am afraid T cannot ancept cither the Rescludion or the Hon'blo My, Sarma's -
amendment. T am not willing to go hoyond the ameudment {hat was pro-
posed to the Resolation yesterday. I am not guite sare that I fully ander- :
sland what Br. Tatel's ohject is and what it is that he wishes, Trom one
part of bis speach I gathered he wished to olear np what ke thought were obsouri- -
ties in the Reoport of the Juint Comnxdtteo on clauso 33 of - the Government of
Tndis Bill. InanycaseI do net think a Committeo of offioials and non-qliicials is
tho bost method of clerring np obsewritics in the Report of the Joint Commibteo, |
J'o e the Report does not scem obscurd, and read with what Mr. Barma has. ,
quotéd, and whai Mr. Patel has himself quoted, I think all obsuuritics are - ¥
brished away. 16 is clear however that on this matter none of us caa pub .en
nuthoritative gloss on the words of the Joint Committec, Tn another pard of
his speechi-be seeined to think that a Committee of this Oouncil would “be_tlho
roper:body ta advise on the fiseal policy of India.” Now Idonot propase fo add
anything to what Mr. Crum bas said and to what Sir Fazulbhoy Currimbhay *
hagsaid o the point. T feol sure thata Commitfee of this Conneil would nof ho ,
tha best body S go into this matter. ' There js'one little. point nthe Hon'bla .
Ar, Ratel's speech to which I.should like to refer. He.complaizs that my °
Aesolution of yesterday would evcoursge the beliof—ILithink I have -taken. -
dowi'hid words' eorrectly--that the fiseal policy of Indis is  dictated from. - .-
» Whitehall, T can hurdly believe that this can possibly he the: result of my .-
Kesoliifion.~ The object of the Resolution was to fake the member. of -
~this's Jounell fully inlo the confidenco of . the. Qovernment = ngd-
to 4vk: them to discuss thoe pelicy of Imperial  Preference. fow
cani’-that < bo suggesied as a course thal  would eucourage -the belisf. = ™\
. {het- Tndia's policy was diotuted from Whitehall 2 I have ncthing <
mors {0 say except lo correct. a” staternent Whioch: Mr. Khaparde made
t in the cotrse of bis speeck to-day, .nd I think that he .made “the same state- -
meih i his kpecch ot yesterday,’ Me said that the exports of Indja were |
conliigl to xaw products Now [ should like to assare the Hon'ble o
Mr. L haparde thar be is mistakon thevo. | T snould like to present io bid-a
gmall handbook of commervinl information velating to Iudia which will show-
it Hit Indian cxporls are not coniined o raw naterinls, I will give s aw.
AMigures, . The export of jule menafactures frora Tndin last. year nwounted fo
65 millions: sterling; cotton manufretares  £0,300,000; tea £11,850,000:
- "Chesg-fignres arc t'wen from a s rall handbaok vihich has. just been written ‘
* for the Governme: ¢ of Jodia by Mr. Charlés Ootton, who ~was lately Collectox
of Custons, Coleutin, 1 feel smwe thal the Hor'hla Mr. Khaparde will find o
gie b, doal of nselul informalion in it and T wiil gseud him a copy.”

.

CURve Hon'bio Mr. V. . Paiel -~ Sir, the Mon’ble Memb-r whn 286 54"
dustrgat down told ws that 1 eoegested duving my speooh that the accepianen <
*of tiig Resolabion on Tmperial prefeienes yesterdoy would creato tue balics -in
“the:minde of the Julian people that ho trade policy of Tudis wag dictated: -
ctionk Whiteball. T do not wish to say that T never made that statement; tle. |
U fagt” 50 bbb it s so, Who asked for the corsideration of thn question of
. Iinpdyial preferencs ab this Ume and for the ~ppeiutmenl of & ommittes of * oo
©thiscCouneil for th pupose? Moy T Rnow? The Hovernmonbof India- - * 7
o gomey-furward with a proposal vegavding Tinnevial” weference whan the Jo'nt
_Commilter has reconunendad fiseal awlonciny for Tudia- - Wa want {9 koow -
Cwhelber the Governest ef Todin of thair ovn seeord moved the Resolition
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on the subjeot, or whether they were inspived by tho Widtehall aullferifics,
My How'bie friend, 8ir Faanlbhoy Garrimbhoy, thi other duy asked a definite
quastion in regard to the camspondoneo that passed hetwean the Governnent
of Tndia nnd the Seerctury of State on the subject of Tmperia! preferonce. We
were told that that was ennfidential and could net b 1aid on the Conneil table,
How arc.we to helieve this it was for the goed of the people of Tudia that
at this juncelive Goveroment shoulid bring forward a Reseletion for a Com-

;aittee to consider the question of Imperial prelerence? Iow can we belizve.

considering our past experience iu the mattee of diotation. from. Whitehall of
the trade policy of India that the Resolulicn is not the result of fhe corres-
pandence between Whitehall and Biwla?  The Government of India shonld at
this moment be reatly cansidering the gnestion of Torinvlating {nariff proposals
in the light of the recommendations of Lord Sclborae®s Committee. Tustead,
we hava actually appointed a Cowmittee to consider tho question of Jmperial
preference.  What further evidence is tecorsiry to show to the peeple of India
that our t:ade policy is still heing influenced by ibe Anthorilies at” Whitchall ?
The attitude taken by the Government ol India on this Resolution recow-
mending the appointnieni of 2 Commilfee to consider the whole question of
{ariifs will cerlainly further that belief and not in +uy way fend to remove
it Ib s very unfurtunale that the Government of Tudia have taken up this
altitude in regurd to the Yesclution. Mr Khaparde said (he Resolulion waos

in the nature of a lest case. My Iion'ble friend, Mr. Chanda, did not agree.

with that viow, and the Hon'tls Momber in charge of the Commerce and
Industry Dopartment said he did not understand what my object wasin
moving this Resolution. My object is clear,. The Joint Commiitee in their
reco;umendations say ‘a salisfactory solution of the question can only be

guarantecd by manting diberty to the Govornment of Indin to devise such -

tariff arrangements as scem hest fitled o the needs of India ay an integral

rtion of His Majesty's Brpire.” Compare these words with my Resolution, .

wish tho Governmout. of Indin to appoint. a Committee to consider the
question of tariff arrangements which scem best filted to the uceds of Lidia an
an integral portion -of the Brilish Fmpire, I want these recommn:indations
of tho Joint Commiltce  lo be acted upon. Tho question of Imperial
Prefevenco should not be crmsidered at this moment, but in view of the recom-
mendations of the Joint Committee, what we should now set about doing is
to consider and formalate proposuls for the purpose of iniposing tariffs under
the -new powers ~iven toie. 1inay say at oncethat Mr. Sariua’s amendment
T acoept. I do .not say that a Committes of this Council wonld be belter
fitted to wnderieke the task than a Cowmmiltee of commereial | experts.
T do not at ali suggest thet a Cominittee of this Conneil wourd bhe better
fitted fox the purpose ¢han a Commiltes of commercial magnsates like my frinnds
the Hon'ble Sir FPazulbhoy and the Ion'ble Mr, Cruin.  Let them be rmembers
of {hat Committec. ~ Let Govermuenl appoint thom anid some other comimers‘al
magnates. I do not for a moment eay Lhat a Committee of this Conneil alone
thould go into the- whole question. What I want veally is a Comuittos of
officials nud non-officials. Lwlthem sit together and consider these recommenda-
tions and find ont what tariff would suit the best intorcsts of India. .That 's
the orly thing that I want, but I am sorry to find that you necept a resolution
in “avour of Imperial ;.-aferonco and you eppose a veeolution {o consider the
question of tariffs, T do pot think Lhat rey Hon'ble friend, Sir Fazulbhej, would
chjuct fo ihe Committes which my ITon'ble friend, 3Mr. Sarma’s amendmeab
proposc: and which I aceert) heenuse his sole objection to my Resolution
was thes a Comuwift 2. of tiis Conucil wonld not be a . :per hody to consider
thig qioabion. I 'see no reason why T chould not iess lhis Itesolulion
to a division. The Lon'ble M. Crum’y amendment whith wne accepted
hy the -Llon'ble” 8ir Géorpe Barnes yesterday does nol satisly the requive-
ments of tho case.. * What does his umendmont say?  Jb says that the
Commitlee appointed ‘yeostorday should consider what mathods should ba
adopted for the purpose of cxamining this guestion.  That Conmmitter will
it and cousider . the .qucstion an! recommend (he appointinent of nnuthor
Cowmities.  What olso condd they eny P They will pechaps ¢ Dirther and say

-

that the.zsw Committee should go round srd tse cvidenee in diiferent -

provinces and thon mwake areport. Isay all right, by all w - ne appoint
rnother Comuuitios, 1 do not want the same Commitlec to ge into the question,
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Bt what I cannot understand is.this, when the trade statistics are =il ready,
whin one Commiltes has besn enbrusted with tho work of going into tho whole
G 2eation of linperial prefeence, why should nob the samo Committes with the
samo statistics with such meibars on that Committee as my Hoo'ble fricnd Mr,
Crum, Sir Fazvibhoy and the Ifon'blo Sir Dinshaw Wacha, why should they
not at the same time go into the whole question of tariff and mnke their rovom-
mendations P I do not see the slightest ubjection to that course, but if the
conrse which my Hoa'ble friend Mr. Barma suggests is acooplable to some
me:nbers of this Council, I have not the slightest ohjection to adopt it. I trust
the Council v.!1 acoept this Rosolution and will not help to further thebolief,
‘which exists iu the minds of the Indian people, that the trade poliny of India

18 still being diotated frorn Whitchall.”

The Vice-Presidert :—“Inasmuch as the Hon'ble Mr, Patel fairly
ageep!s the amendment proposed by the Hon'blo Mr. Sarma, I will first put
tho Reso)ution as amended by the: Hon'ble Mr. Barma to tho Council, 'The-
Resolution as so amended will run as follows :~~ :

¢ That this Conr.cil recommonds to the Covernor (leneral fu Counail that ke may be

Pleased to appoint & Committea to juvestigste the quesbion of fizeal poliey to be adopted
héreaftsr by the Governwent of 1ndia as a resnlt of tho recommendations of “Lord Sslborne’s
Cowrniltoe aud devii:: «nd snggost such tariff arrangoments as scem to it best fitked to $he

voeds of Iodia us an iotegral jart of tho British Eihpirs 7,
Tho motinn was put and the Counoil divided as follows : —

dyes -14. " Noes-—40.
Hon’bla Mr, 8, Bastui, His Excellsnay the Comucander-iv-Chiof,
Hon’ble Sir Olau-le Hill, ' .
»  Mr. B, N. Sarma, »  Sir George Lowndos, ’

»  Sir George Barnes,

»  Mir Assd Al, Khan Babadur. ., Sir Wlimlm Vi: ..cub.
- Mr. Shafi,
n M V.3, Patel, »  Mr W. M. Hailey.
,+ . Sir Arthur Anderson, £
-w Mr K. H. Jofer ,: 8ir Thomas Holland, ~ ~ '
» * Rajs Sir Rampal Singh. - it Gangadhar Chitoayis.

. »  Mr, W, E, Cram,
n  Mr S, Sinhg, »  Mr. 3. N, Banerjea.
Mz, C. ¥ dela Fosse.

“w»  Chsudhri Mubammad Tamail Khan, r. B. M. Cook.
Mr H. Sharﬁ.

»  Kisn Suhib Shah Nawagz Bhutto, . oo Mr. H. MePh: -on.

r r J¥N . Mr. A.H. LO}'.
v Biz Umar Jagat Khan, " Sir William Marris,

w  Bir Zulfkor Ali Khan, w M R A Mont.
' Major-Goneral Sir Alfred Bingley.
-Mr. ¥, Burdon. :
Sir 3ydney Urookshank.
vy Mrn G. 8 Khaparle, »  Oir John Wood,
: Burgean-.i-oetal W. R, Fdw~rds.
»  Mr B, C. Allen. R. B. L. M. hattorjoo,
Mr. & R.. Clarke, .
Mr. I, Moncriolf Hmith.
Mr. A. P. Muddimen,
Myr. C. A, Barron.
My, N, Ii. Marjsibanks.
‘ 8ir Diushaw We-lia,
Sir F'azulbhoy C:. rimbhoy,
Mr. . G, Da,
v Mr Lo B, Morslead,
Me, G, A, Kincaid,
B Ve PUJL G Pipon,
) My IL AL Ce son,
Mr, A. B3, Nelzon,
Me. B, C. !\"Eh.
Me. G P l-" Cliristie.

»
»

»  Sardar Sundar Singh. »

»

The Resolution, as amendad, was thercfore rejocted.
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Sachehidanandu Stnha. )

. The Vice-f?resident -1 understand tho don’ble Member docs
not desire me to pub his original Resolution 2

The Hoxn'ble Hr. V. J. Patel i— No, nol at all.”

D e ————

RESOLUTION k¥ AMENDMENT OF THE SECOND SCHE-
DULE OF THE GOVERNMENT OF INDIA ACT, 1919
IN REGARD TO THE PJSITION OF BIHAR AND
ORISSA. ‘ !

The Hon'ble Mr. Saohchidananda Sinhs :— Sir, I move
the following Resolubion, namely :— .

¢ Phis Covucil recemmends to ihe Governor General in Couueil that he may be pleascd to
urge upon the Seevetary of Sbito for India the exticme desirability of taking carly steps Ly get
the sesond Schelvlo of the Government of India Act, 1019 (9 m-dy 10 Geo. 6), soznicnded, thet
Bihar.and Oriss:: be removed frow the group of provinces in which it is blaced rin the said
Schedale 2ud bo included in the gronp the * maximum annual salary * of tho Governors of
whieh is fixed «f ave hundred and twenty-cight thousand rupeesand that of the mowbers of
the Execat:ve Council-at sixty-fonr thousand rupees.’

“ 8ir, sinos I gavo notice of this mutiou many of my nen-official Indian
friends have asked mein {onea of deprocation what un carth I mean by bring-
ing up a proposition *he objest of which spparently is to increase the salarics
of officials | ~They say that my duty as a representative of tho taxpaye:s is
to out down the salaried of officiala and make them work, if possible, for nothing.
That being so, thoy ask why I should be anxions to ineréase tho annual salary
of .ho Govoraor of the Bihar and Orissa Ly Rs, 28,000 and of the Members of
the Executive Council of chat Provinco by Rs. 4,000, This certainly requires
an oxplanation,. My answer is that this is but the tochnical form in which I
had to cast my resolution,if T am to convey to the Council what oxactly [ mean
by subwmitting it.- As tho mattc- unde. consideration in this Resolution is dealt
within the second Bchedule of iie Government of India Aot, 1910, in which it
is plac:d under the list of official salaries, I had to cast iy llesolution in that
pa:ticular form, but the sum and substanco of my proposition is, that Bihar
and Oriss2 shou!d have what is popularly known as tha Presideney form of
govornment, wh'ch has now Levn eonfersed upon the United Provinees of Agra
and Oudh, Viewed in the light of this explanai.on I hope I shail bo able to
carry with me the sympathy of this Council, after T havemade my submiesions,
Now tho position of Bihar and Orissa in this matter is quile clear, ~ud tobe
ahle to appreciate the point involved, we shall havo {o go back to the history
of this institution of Bxecutive Conncils and Presidoncy Covernment.
In 1838, all the Brilish territories in Northern India were populaily known

- a8 the Bengal' Presidency. When the Charier of the East India Com-

vany was renewed in that year by a Parliamentary Utatute, & was laid -
down that the DBrilish lernitorics in Northirn Indin having overgrown,
the Gove:nment were to divide them inte two “residoncios, to ba called the
Presiden v of LUort Witliam in Beugal and the Presidency of Agra. The
schume of the Vredidewey of A-va, however, was nob carricd out at the
tine. Two yecars later another Ach was passcd. by Parlinuent suspending
the operati.:: of the Aet ¢ 1838, and mndifving it to the extent that a Licute-
nant-Governor he appointed for the Presidency ol Agra vnder the nawe of the
oo th-Western Provinees, The result was that, wheress the Novth-Westorn Pr-
vincspot a Lienienant-Qovernorsbip, tbe Presidency of Forl Wiliam, which
incloc d Beroul, Ribar aud Ovissa, remained under the direct management and
controi of the Governor Qencral, he at.o hejng the Gosernor of the Presidency.

* From time to timo the Governor General used to appoirt o Ueputy Governor,

when leading expoditions into {he Ponjab oc Lravelling about i distant party
of the country in those:pre-railway days, bub the arrangement was found to be
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unsalisfactory and naturaliy ledto bad administration, The result was fhat
in 1853, when the Compang's Charter agyin camo o be renewed, an Act of
Parliainent was passed provid’ g taal-.for the Prasidency of Yort William,
namely, for Bengal, Bihar and Orisen, there miphtbeappointed 2 Governor, as
in the case of Madras aud Bombay, but that failine that the Diveelors might
appuint a Ticutonant-Covernor to carry on tha adwinistration under the
tovernor Gene:al acling as Governor.  As a result of this Act Bir Vredorick
M=zlliday was appuinted as the first Tientenant-Governer of Bengal, Bihar al
Orissn In 1854, but tho power vested in the Qovermment of appointing s
Governor for Hengal,” Bihar ard Orvissa was not exbausted but. continued
unused till 1912 when, under the King-Bmperor's proclamation, Baogul proper
was raised to the status of a Preeidency Government. . I have tried to show
that under this Aci of 1853 nob only Bengal propes, but tho whole Presidency
of Tort William, including Bihar and Orissa nlso, were promised a Governors

ship in Council, and that that power was to bo used Wwhenever the Governor .

General ceased to bo technicully the Governor of Bengal, Bibar and Orisen, :

“In 1912, after His Majesty’s Proclamation in this very city of Dalh?, s
notification was.issued that the Governor Qeneral of ludia ceased. from the
date of the notification to bo the Governor of tho Presidency, and that in his
place Tord Onrmichael was appointed o be the Governor of Bengal.  But ey
conlention ig that His Majesty’s Ministers did xot properly advise His Majeily
in yoquesting him to ooustifute only Bengal proper as a Presidency and to
leave Bibar and Orissa under a Lieutonant-tzovernor 1a Counsil.  Tho law ‘ot
1853 contemplated that all theso thre: Provinoces, Bengal, Bihar and Orissa,
shonld bo raised to the status of Presidonoy Government, and it was not fajr
to' us, therefore, to leave Bibar aud Orissa uador a iideutensnt-Governbr.
Howevor, as perhaps a solatium to vs we were given ar Bxecutive Counci),
and tho present administration of Bihar and Orissa, therefore, continues ) be

under & Lisutenant-Governor in Couneil, that is under an Execitivs Qogneil. -

We expected, howover, that when the new reforws would cowe into 'oﬁbtaﬁo'n‘,
our claim to & higher status, as a vested interest, would be considored by "Iijs
Majesty's Government, but I find that according to the sccond Schedule of the
Retorm Act, the Provinco of Bibar and Orissa have been left in the cold. gliada
of negleot wnd have beea grouped adniinistratively with the Punjab. .. Now,
personally, I have a great admiration for the Panjab “with which, . a3 the
Hon'ble AMr. Shafi will bear me out, I bavo been intimately oonneoted for tlie
lnst twenty-five yuars. But, so far as'administration is concerncd, my contene
tion iy that Bibar and Orissa uve’ :utitled to enjoy as n vesled right the
benetits of & Lugher system of adwivistration than the Panjab. Yeu, 8ir,
may remember—I way not in the Goaneil at Lie timo---that, about two yeps
ago, tho Hon'le Mr, Bhafi Limgelf moved a Resolution in this Couneil tiay
tho aystem of admivistration in the Punjab sheald e nssimilated Lo thai of
Bihar and Oviesa. This led toa very joteresting and memorablo dsbate 33
which Bir Michael O’Dwyer took a very prominont part; I think you weip jn-
the chair ab the time, Sir.. Well, Mr. Bhaf having moved that Lo system " of
the Punjab adminstration might be zssimilnted o that of Bilar aud Orisss; £
confess 1 o a little surprised to dud thal, in = scnse, Bihar and Ovigsa thegn-
* gelves, far icom baving heso @giveihigher status, 1 .ve now becu hrought dotys
to the level of the Punjav [ That, T oonfess, is a littly hard upon them. - ¥
thiuk, therefore, on these legal, historios! and constitutionnl grounds, thal 1 an
justified in 10y contention taat Bibar and Ovisva sve entitled to ba made «
Jeesidency Government. Jrub I do not baso my contention solely apon thews
gronnds of {aw und constitution. T think (hst, judged by any reasonal, .
standard, the Provizee is entitled to the Presideacy form of government, * Fop
oue tiing, as I have alecady told the Cowned], Bibar and Orisss s the 'm':ly
Lizutenant-Govornorskip n the Tndian Binpive ‘which al present hey aa
o fixeoutive OQovredl, L am far frem grodying Agea aud Cadh iy
good ferbume in having been able to secure for themselves a higher' svsfem
of wdminisbintion,  Oua fhe confrary, T am highly eratificd, for if “ip

- .
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may nobt be considered improper for me in make a porsonal reference, I
myself moved a Resolution some yemrs back in this Council that the
Provinces of Agra and Oudli might be given an DExecutive Council.
That was the begivning of the agitation wlich has uitimatoly resulted in
the’ I'rovinces of Agra aud Oudh being given this highor status of & presidency
government. Tut the thing :orks out like this, The United Proviaces
camprise, as we know, two sub- provinees, the «1d North-West Provinces, now
oulled tho Province of Agra and the Provinc: of Oudh. Now the Proviace of
Oudh (which is represented in this Council so ably by wy Hon'ble friend R:ja
8ir Rampal Bingh) was not even a part of British Iydia -in eithec 1833 or in
1854, at the time whon Bengzal and Bihar and Ouissa were prowised presidency
government. It came into the British Bmpire in 16066, and yet from the mero
aoccident of its having been amalgamated since with the Province of Ayra,
elthough it was never promised a presidency formn of govermment, it
has now come to enjoy that higher stalus. * Parsonally, 1 am vory slad
jndced that ray fellow-countrymen in Ovdh bave got the benefits of this
higher : dmiuistrative status, bub it docs not stand Lo reasun why in spite of their
vested right Bihar and Orissa should havs been passed over in gilcace. 1 think
T aro justified in making & grivranca againsl the Government of Indin that in
this particalar matlor thoy have jgnored the just claims of tho people
of Bikar and Orissa, - It might bo asked, howover, what is the reason that
wo are 50 insistent in this matter by prassing the claims of Biliar and Orissa ?
What does it matter if the Provineo of Bihar and Orisss should rank only
as 'a seoond class governorship—for under the new Reform - Aot the
ox; ression ' Tdeutunant-Governor * hag been practically abolished, and the
heads of almost all the Viovinoes are now to he called Governors. Tha reply is
obvjous, as Bihar and Orissa will stand on a footing of inferiority to those pro-
vinces which will ‘yank as fivst-class govervorships, namc'y Benge!, Madras,
Borbay, and tho TUnited Frovinees, which ulso have now been
fortunately placed on the footing of & presidenoy government. My osteemod
friend, the f[ou’ble 8- William Madrris, will bear with me-~I hope I am : ot
betiaying any «f tho seorets of the Committes room—when I say that oftun
in the course oc " discussions about the Reforms rules and regulations, abous
disteibution of seale, when wo have been ¢narrelling amongst ourselves, we
have been told by kim: ‘Now the United f’ro_viuces are on a higher fooling
thau Bihar and Orissa. ‘They ure a presidency government. Yon cap-
net claim the Lame pri leges &s they can mow do in the matior of
tho distribotion-of seats; they must have higher privileges, more men)’
and so on, Thei shows it makes o world of differenco whether a pro-
vinoe is placed on the footing cf a presidoncy povernment and iy a furst-
olz:s provines or on &n infenior footing as a sccoad-olass one. Dut
ibore is-one Lhing more. The gencral practice in these presidency govurnments
is that alii:ough members of the Tutian Oivil Sorvico aro not debarred—and I
ari glad they are not—f{rom huing Governors, thn practice is that statesmen.
frou1 the British Jsles -ara seni ont to bo the Governovs of the provinces
koown as prasidencios.  VWhen there ia & member of the Civil Bervice of
exceptional qualifications desorving ‘he position of a Governor he is called
to the effico; and I belicve that my leader, the Hon’ble Sir Pinshaw Wac! -,
rerm-mbers the administen'icn of Siv Barile 1rere in Bombay., Tater, a
Lieutenant-Governor of Bengal, Bilar end Orisse, the late Biv .lichard
Pemple, nssumed the Govervorship of Bembay. 'That shows that there is no
bar, legal or cons tational, to a wamber of the Indian Civil fe.vico rising to
the position of a Gevernor of & presidlency. At the samo time, the practice is
that the Necrofary of Btale for Indin, o behalf of His Majesty, seuds outb
from the Uxited £ gdows men whe have taken a prominent part in the public
affairs, cithor ay n'.m;nbc.x‘s'of ‘Parliament orin -iher walks of lile, Now, as
thia is perhaps the first oecasion on whick 1 find myself in the prsition of saying
anything about the Indian Civil Servics, I desire Lo cay unbesitatingly that I
am one of those who hold the Indiz o Civil Service i very high rege -, indeed,
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for ti.eir great work in this country. 1am no detinclor of the Indian Civil
Service aud I do not dany the great work they have done in this country during
tho lest 100 years and more, which hag made il possible for us to becompe »
nation and fo.olaim all those privileges whioh ave now ours. - Bub the faot
remains that men who work ander o systom of adiministralion on routine lines---

n system v.hich is known popularly as bureaucraoy—-do not, as a ruls, possess

that wido ontlook on human aliaire and that eatholicily of temperainent which
we require in the head of an adwministration ; and it i, therefore, that we have
always pressed that the Governos should, as far as possible, he sent out from
Britain, as they are generally men of broader outlook aud more catholic tew-
perament then are {0 be found amongst thoss who work as officials in this

country. Tho great fear of the people of Bihar and Orissz at leing placed

under a Governor whose pay will ha only a lakh of rupees, which is thut of
the proseut Dicutenant-Governor, js. that tho system will be perpetusted of
having in Bihar and Orisss Civilian Governcvs. 1 hope my suspicions arc
mfounded and that tho gentlemen, whe will speak on be}mlf of (ke Govern-

ment, will remove my suspicions. At the eame time, evou if thers.

was the prospect of Bibar «.l Orieea having theic Governors sent out
from England, the fact remains that & Governor even from there on less
emoluments will certainly Dbo regarded by the people "hora as one of an’
admitledly inferior statns. But DBibar and Orisa absolutely = decline
to accept such an infcrior etatus at the present day. I think they are fully
entitled to ciaim the same administralive status as the United Provinces
of Agra &nd Oudh, and I think the Government heve been grog-ly remiss in
their duty towards Bihar and Orissa in not removing thom from the second
group to the fitef, khat of presidency gov-roments, 1 think, 8ir, I bave '
" now sufficiently stated the cass, and I will ‘not be justified in {respussing
further upon the attention of the Counoil. . o o

"“ T hopo all our. prizeipal Provinces, not only Bihar and Orissa but the
FPunjab, the Oontral Provinces, Assem and others” will ultimately - obtain the
bigher status cf presidency governments. T liave no doubt that in duo course
of time this will come about ; but I think in the meantime I am entitled to
plead {oi the Frovinea of Bibar and Orissa. The Government should even now,
at this last moment, bring this maiter to the notice of Mr. Montagu, so that
ho wmay be pleasad to have the Second Schedule of the Aet amended by -
- changing Bibar and Orissa from the second group of Provinces to the first
group of I’residencies. With theso wvds, 8ir, Tooramond r.y Resolution to the

Counoil.”

The Hon'ble Raja of Xanika :—“&r, I have very g at pleanwre
‘o supporting the Jesolution soably move? by my friend ‘he I uu'%)le Mr. Sinla.

‘The arguments iu support of the Recolution have heen g0 ably nlacad by mny

{riend before this Cor:ncil, that U do not desire ¢ deal at any length with them,

&l I will contort myself with one or two observalious only. Tho Province of

Bihar and Orissn, Siv, a8 i. is at present constit: ted, is lhe wost fwportant of

the uxisting Licntenant-Governorships in (ndia,  Nosther Province under the

adminietration of a Lieutenont-Governor can yet hoast of an Bxeoutive Couneil.
8o that, practically speaking, Bihar and Oxisss, though it is the youngest of the
Lisulenant-Gover.iorships, ab prasent enjoys & mueh hizher status than . the
Punjab ant even the United Provinces, 1t is difficalt, therefore, 1o understand
whai rerson there can jossibly be for putting Bihev and Orisss ju the samo cale-
gory with the Puujeh, and for assiguing to™ astutns cven lower than thet of the
.Uniled Provinces—as the Sccond Schedi’s otk Toverument of India Aot
does.  8ir, we in Bihinr 2ud Orjesa bad for years heen nuited. with Bengel and
during all these years wo had the advantage of getting the honefits of one of the
mosb advanced administrations in Intia,  Couneil will somember thet thul, wwas
uno of the reasons why Lord Hardinge's Governmeut in their despatelr of the
Zith August, 1811, proposed to equip onr new Provinee witha "Tigh Conet and
an Bxecniive Couneil {vom the very begioning,, Xiis now rathe: hard upon us

35wy,
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that we should bo compolled to toke a back seal swmong the Frovinocs of
India, and it is yather strangethat tho Governmont should now forget the prinei-
ples whick it so «trorucusly wged in 1911, Wy desire thol Bibar and Orisan
should ho put on the same level with Bengal and the Uniled Dyovinces as it
would be, not only fair to us, but convenient to the Government as wll,

" Bir, I cordially support the Resolution.”

‘the Hon'ble Haji Chaudhuii Huliammad Ismail Khan ;-
** £ir, I eonsider the Resolution moved by my Hon’ble friend Mr. Sioha very

-opportune. L the Bccond Sohodule of the new Government of India Act, it

has been provided that the Province of Bibar and Ovizss will be « + constituted
as to have a Governor with a waximum annual salary of ono lakh of rupees
and Members of the Bxeoutive Couneil on sixly thensand rapees a yoar. In
extort of territory, in importance and in possibilitics, the U'rovives of Bibar
snd Orissa stands second to no other Province. And-the fach thatil has recently
been cicated end carved out of {he old and uowieldy Urovince of Bengel for ad-
ministrutive purposes shouwld not be considered to minimise itsimporiunce. Once
action is {aken in socordance with the provisions of the new Act, it will be
neither oonvenieut nor possible to change the sottled ordor of things, within a
few years. Therefore, iny Hou'ble friend has considered it proper fo recom-
mend to the Qovernor General in Covuei! to urge npon the Becretary of Stafe
for India the desirability of placing tho Province on an improved slalos from
the beginning €o thet there may be no reason for dissatisfaction among the
poople and no yoseibility of inconvenience in the near future.”

The Ficn’ble Ehan Sahib Shah Nawasz Bhutto:—Sir, I
beg to support the Resolution of my Hon'blo friend, Mr, Sinka.” "

The Xon''"le Sir William Maxriz:—* Sir, provincial patriotism
has been « force which in the past has often worked to the good of India; il is a
force whivs, I bolieve, can bo equally trusted to work usefully in the future.
‘Wherefere I maia no sort of complaint that his patriotiem has led tho Hon'ble
Member so quickly to :aiso this question, although from arother point of view
J i el that the issuo is really rather one of n domestic charaotor, - Whether the
sum of another Rs. 8,000 or Ra 4,000 per month, to ho provided by the
revenuas of Bihar and Orissa, is really better éevoled to augmenting the salaviea
of a few highly placed porsonag:s, thau it expended in some alternativo manner,
sich as exfending primary educstion or inore:sing the salarice of revenno
subordinates, is a maiier whicl I should have thought primarily concerned net
this Couneil, but the people wlo aro to find the money; and if thero- were
really any strong case jor the Hon'ble Member's propisal it wonld naturally
havo vomo both to the Governmeut of India and the Seorotary of tate (if the
Government of India-supported it) with much better authority, if it had
sccured the backing of the Local Qovernment arn! of the new Roforr::d Council
bebind it; for, L think, ihe lion'ble Member can hardly contend that the
mischief which his motion secks o renedy is of so p:ievous and crushing
a charaztor that it could not awail the coming of the new constitut .
~“The Tion'ble Menilior give nsan ivioresting historical vefrospest, hut I
think the chain of argy aent which hie forged vas gomer b &5 follows :---/ithe
Tjnitca Provinces haye acquired o 1 wsidential status; Bib.rand Oriswa owing
to its post history-and ifs- various Jaims is equally or Bettor entilled to a
presidential <atas, “iose are tho lwo portions of bis arguiwent ~-ith which 1
have to desl, and if I can break cither, his couclusion falls, Tob ma Llalo the
Govermwent of Indin’s posilion fowards this guestion of Governos snd their
cleims and gtatus as‘bripff as ¥ can.  The authoss of the renordt on Indien
Copstitutional “leforms- declared thal the comiuon desiznation of Governors, |
whih thoy projosed to adopt for all Provipees in fuiure, would not imply
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oy equalily of status or cclwments, vhielh would continue to be regu-
Jated by oxisling distinotions, which they themselves' deelared tlat thoy
found appropriate.  In geueral the CGoveinment of India ondorscd this
conolusion, 'They pmposeg to leavo the pay of Qovornors and Membors of
Oonneil nntonched in thie presidencies and in tho major provinces, sud they
recomimanded only augmenting the pay of the now Governors of the Ceutral
Provinces and Aseamn, s0 a8 not to leavo thenn -anft longer behind the level of
pay of M: abexrs of Couneil in the presidencies, They saw no roason to Jevel
up pay gonerally ; they vealised that reforma wers in any case costly, and that it
wus imperative, where possible, to avoid needless exponditure.  They obssrved
that elsewhere in the world, in Australin, in {he West Indies, and to o remark-
able extent in the United Bfates of Amerioa, th2ce were Governors living in
googtaphical justaposition whoso ;o varicd oonsiderably. They saw no resson
why such variation should be undesirablz in Judia. o

“!fhe Government uf Ty lia’s view was that the threo presidencics ware
reelly ina class apart.  Thoy bad had Governors aleeady for 4 Jong time.
Thore was, in the Ciovernsnont of India’s judgment, a practical, tangiblo
distinction between a presidency and a province. You may regard the
differcnco in more than ono light ; you may look at it g5 the res:!t of hi:lory
wnud tradition aud recall how" the prescnt order of things in India arose froui
siaall beginnings when the Goveruor of each of these threo smallisolated coasta)
seftlements sat in Couneil as President, whicl: term gavo the name to the torsi-
tory which he administered ; that isa point of view whizh would appeal to scme
raembers oi this Council more than to others. You may look at it from anothor
standpoint. T think this point of view is one on which Mr. Bauerjes touched ia
liis speech yestorday—-that these prosidoncics ave the original metropolitan centres
from which in the first place nnlithry administiation and then civil adminis-
tration, aud then communioations, and railways and education, and ~nlighten.

- mont, and political progross—ail theso things grew, and from the presidencies
ma:ohed up into the binterland: - That is o memor{v which I shouls hopo will
appesl to avery membor ®f this Council,-and wo.ld persuade him that.in these

.-respeots tlic presidoncies are unique.  But if we . turn to the other side and .
look away from the past to tho facts of the preaent day, it is equally clear,
-and any unbiassed person will acknowledso that the Presidencies stand in a
sense b thewselves. "We see then as great manufacturing and commenrcial
centres, where envimous businces s done, where (or n two of. thera at all
ovents) sreab ships eow s and go, where Indis, which in all other xespects is

“very much an islund, sets ber foeb upon the highways of the world’s teado and
opend her eyes 10 the groat external world, This is the distindtion whioh
cvery oandid moamber of Counoil will appraciato and secognize. Theso ave the
reasons for helding tab the presideroies aro in a real scuse aps .

“I do not of rourse forgel the [lact of whicli {he How'!le Mumber
has reniinded us, and very cightly, that in India in ths early thirties thers was
an idea of creatir; 8 fourth presidency, and in fuol for two brief yoary Lhe
Qovercors of Bengal, heing olso tho Governors General in . Council, . Jmiuis-
tered the {ceritorics of tho Nort!'i-i/estern Provincs ds Governoes - { Agia. B ut,
23 he fold us, that jdea was very soon given np in favour of tie alternative
siheme of Tieulenant-Governors, wh" h was aob enly oheaper but felt.to be mave
suitablo. - It seems o have been parceived =t that timo tbat the gr: .d manper
of Governors of the oid typo, with Hheir bands and hodyguards and bauquel-
ing-rootws, was not appiopriate citsido the Gao ginn atmosphers of #ho fhren
metropoiifan cities. Such aé all evouts, whether right. or ~-covg, way the
conelusion t+ which the Government of India carme, anc I think any fair ohsery.,
will agreo that in history, vrecedent, and in nctvalinodarn facts, they bad solid
and subsiantial grovads fu their pre osu,

. “Thoir propnsal, however, v mndified by the Joint Comwmittee 1+ ¢n ope
poiph of delail in i way thil has apaned ilie deor for *he Tew'ble Me-nber's
motion, The Joint Cor-mittee on the G vernment of T.dia Bill have raised
the pay ot the Governor of Lhe Yniled Provinees fo. the level of that of gl
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presidency Governors, aud now the IJon'ble- Membler agks the Council te
prapose the same banefaction for the Governor of Bibar and Orisa, T know
that he is not asking for a persovnl favour for the Qovernor, but is only think-
ing of the honour and glory of his pruvince, I do not know what were the
reasons which weighed with the Joint Committee; they have not told us, and
they cau oaly be matters of conjecture. I think myeclf that they roay havo been
moved by the eloquent and exrnest represontations of some of the mewhers of
the delege!ion, who addressed them in England, who may have dwelt on the
dignity and glorics of the United Provinces. It wonld bave been easy for them
to draw an attractivo and moving picbure of tho province with which I
have the hooour to be connceted. They may have empgﬂ.sised its charnoter as
the sacred middle fand of the Bansi;rit world, the birthplace -of gods and
heroes and religious ; upon its famous citics, its noble zivers, ils many ssered
places, its former seats of sovereignty, its politieal mportanco as the stroughold
not only of Tslam in Northern India, but &lso of an industrious and virile, if
ot advansed, peasantry. ,

“T can Imagine that arguments sveh s ihese may have heen so eloquontly
addreesed to the arbilers of our destinics in England as to lead them partially
to overlook the difforvnces that weighed with the Government of India—those -
differences, to whigh I have rcfened, us necessarily existing belween the
presidencics and any other provinocs, Letween the parent and the derivative,
the sea board and the land-locked territory. :

“ But, says the Hon'ble Member, the Joint Committee may say and do
what they like : they may disregard tho peculiar character of what hus hither-
to been known us & presidency. He suggests indeed thot the Joint Committeo
have done what was thought of in the thirties: they bave actually mado an
inlsud provinee into a presidency by raising the pay of the Governor, But, Sir,
that is not at all the case.. }Tothiug of the sort has been don>, . A presidency
remaivs a presidoncy ; and the United I'rovinees remain a province. Bection 8
of the Act vuns:— o o o

¢ The presidoncies of Fort William in Bengal, Fmt St. Geoige, and Bombay, and the
provinces, known as the Usitcl Provinces, ete. .

" *IYhat L.s bapp.enod has beon that the pay of the Governor and e -bers
of ti:is province of tbe United Provinoes of Agra and Oudh has been saised.
But it still haa a provincial avd not a presidency status.

‘ “Tt is not my concern, however, 8ir, to a;jue that the United Provinees

““prd or are not a3 Madrss or Bumbay aro; but rather to peint -nt that, what-
¢ver opiuion is held on that poizt, Bihar and Orissa cannot claim to stand
level vith the United Provinces. The Hon'kls Member has driven e to the
odious and invidious tedk of making comparisons. T T o so, ib is becanes they
are eirictly necessary fo my purpose. That flama of pruvineial patriotism thel
shows in the Hon'ble Member's breast exists also in col?, officinl, hearts as weli,
and thore s in ulcsu'gxwﬁ rzity to me in Council a suffioiently strong contirzunt
of oflicial representatives of the provinse of Lihar and Oi:a to impose due
discretion upon anything I shall sny. '

«] will at once. concsds to the Hon'ble Momber the one argument in
respect of which he hus - technical advantage; it is the facl that %ihar ead
Oriz 2 have {or somo years buon in possession of au Execniive Council, The
Uniicd Provinces noarly got one in 1916, bat the bounign intentivus of Lovd
Hudivge's Guvernment wero yindersd nagatory in another piace. But is this
possession of an Bxeontive Couveil areal ball-mark ? Was it not because
of ils conneetion witi Bengal that Biber and Orisse got ity Uouncil ? Would
it, if it stood alono in } 108, hava got a Governor in Cow el cither then or
indeed at any time sineo, carlier {lhan the United Provinces » The despatoh
of-1811, which bas heen so-often referred to, desceibed tho Bihoris--a little
unkindly perhaps—ad “unequaliy yoked’ with the Bengalis. “he Hon'ble
Member {old .3 iv another speech that «as& connection ab which his people
i.sd chafed for 180 ’;'dam.'% But it is thad wueasy conncetion alone, their
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asyociation with metropolitan Oalcutts, that the Biharis have to toank for the
snjoyment of & wora clubovate form of goverament #s compared with the
Unifed Provinces, To thab exteat I trast the Ooupeil will discount the
Hon’ble Momber's atlempt to steal ». march upon the sistev provinee.

“Now, Bir, if we sot asido tho fact of tho pos-ession of & Couneil, what
otier grounds of comparison sie there? I supnoso that the costliness of a
Govornmont must be proportioned Lo the work which it has to do and the
imporlanco and diffonlty of its task. That seoms e f{air proposition. DBut
sintus and prestige - e imponderable things; we camnot resolve them  wasily
into any one or two simple constitucnt parts. At the same tinie, weshall prob-
ably baled ‘5 a sound cor-Jugion if we lcok round to the various concrete -

“constituents that can ha measnred. The United Provinces, in the first place, is
i e and & quarter the sise of Bihar and lias a population one end one-third as
big. [Iis expounditure is twicoe as big, and iis'rcvenuo moro than twice.  More-
over, tia work Lo be done can be practically gauged from the staff,  Bihar las
three civil Secretaries : the Unitod Provinces has four. Tho United Proviness has
43 di-triots, and Bibar has 29, The United Provinces has tou divisions as com parod
" with five. .Its superior administrative servioe is twico as big : its provineial tervico
60 por cenl. birger. It has six times as many towns (if we inclunde yuite sraall
oncs) and twico as many municipalitios and eighteen times ¢ many ocanton-
nents, It hax four times the number of European aud Anglo-Tondisn inhabit-
ants, It las seven cities over & Jakh a3 compared with one, and Zve vities over
1% lakhs eompared with none. If wo furn to another sido of progress and
advauce, wg find that it hes nineteen colleges as compared with se-en, and 179
high schoole as compared with 118: It has hetween three and four times the
numbhar of factorics. 5o rauch for the more amiahlo aspeot of things,

1 regeret, Sir, to-add that the United Provinces’ prominence is not wholly

~of nvirtuous nature, It returns twice as much orime »s the comparatively
hlameless provinoe to which the Ien'ble Member belongs. Well, Sir, I have
given the Oouuoil « fow faots readily ascertainable. I might have gone iuto
much more d:tail if it bad been necessary, but X trust that these will suffice
to carry ooovic'ion. The eose for the (Rovernment is very simple. Weo want
to avoid unnecessary vxpense.  We do not :dmit for one moment tho avgument

* that the figare representing the Governor's pay counotes or aflccts in any way
the question of recruitment of the Governors of the future. I may eay, Sir,
that the Government of Indin at pre: enb havs no kaowledge whatever of His
Majesty's iotentions, as far as I konow, regarding such appointments, nud I
heligve that tne question «f Rs. 3,000 and odd a morth cennot weigh one way
or the other in corsidering the question of ibe seleetion of future Gloverners.
The Hon'ble gentlewan has argued that the status of Bibar and Orissa should
ba mado equal o the status of a presidency liks t:0 United Provinces, but, in
- the first place, the United Provinees are nol «° presidency, and secondly, iie
Goveroment of India do not hink that the con!itions of Bihar and Orisea
are gomparable to those of the Unitéd Peovincez. ‘Therefore, they ars "con:
straincd to regard this provesal as p--mature, :xpensive aud woneoc-sary ;
and they cannot, therofore, invite the Ocuncil to support the Resolution.”

The iTon'ble Mr, Laolichidenands Ginha - “Sir, the very 4.,
faot ‘tbet the Ion'ble Sir Willinta Marris has hoi to aftempt & proloi.ged aad =~ "™
labouved refutation of my argumenls—invuking he, &' pious’ Ohristian, all my
Hindu Gods, the holy rivers, the sacred freos, the beaulifvl mountaing and -
od kno'vs wit hesides—-shows that he has really ot a vory weak case. Jie

L« eanmaerated for my clifieation - large number of fuets showing tha the nited
Lroviuiog desavve a hic! o form © administration than Dibar and Orissa. 1
ma-su. Johat noy beesr 4 dn my oponiug specch the least jealensy of the
United Provinces ef Agra and On:dh, and thcw?vro all that elaborate arguicint
was, if I may say so, besido the nont,  Tha potent fact s, that whataver clse
the Uuiled Provinees msy or may - of havs in the way 6f len Commis. oner hips
ed forby-eight districts or somany sehools and Callegns and things of that ind,
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the TTon'ble Sir William Marris is hinwself here from the Unitad Provinces
and natarally puts the case of his province :s high #s he oon. That is quite
. undcictandable. But, I eubmnit, that invidious cumparison ‘s not a fair way of
dealing with the proposition which 1 haye laid beforo the Conncil. Aaiv, thero
may be 48 districis in the United I'rovinces, hut tho districts may be smaller
in &rea than theee of Bihar and Ovissa. - Their papulation may be less or way be
more. Thinsse aro, thercfore, no eriteria at all in considering # proposition like tho
one I have placed hefore the Gounveil. 1f I teo entered upon a historioal sketeh of
the glorics of Bihay, Ithink Xcouid go on till the small hours of the moring, but
my Hon'ble friend, 8iv William Marris, has undoubtedly rovd the Farly History
of Indic by Vincent Smith, establishing that of all the proviuces in India Bihar
igthe one where the pulitical history of India renlly hegan, and if be will ro-read
Sir Edward Gait's Census Reports, ho will find that it is Bihar which was for .
many centuries the most historio and the most important part of India.  But
§ never meutioned a word about these nalices in my opening spesch, sineo T
maintain that my case is much stionger on the merits than by placing it on
bistorical considerations. We are discussing the question whether thers was
any practioal justification for keeping Bihar-and Orista in the status of a
provinae under a glorified Licutenant-Governer, and T must confess that the
}]on'ble Sir Williama Marris has net at all, by his invidious comparisons,
suceceded in convincing me (o modify moy oonvictions on which I brought
forwurd this Resolution. 'The only seeious point which ho has urged bofore tho
Council is by inviting our attc.tion to section 8 of the Government of India
Act 1o show that the United Provinces bave not heen granted a Presidenc:
Government technically, becsuse in clase (2) of section 8 of the Aot it is
laid dowan that the United Provinces will uls0 he rogarded like the Punjab,
Bihar und rissa, the Contril Provinces and Ascam, a8 a province. I quite
-amreciutg that, I1had that in my mind, But he will concede, I hope, that
althcug! ‘techoically Agra and Oudh may coniiane fo be called a province
und not a Presidency, yeb to all intents and purposes they are a presidency ;
and if I may be pormitted to sav something bore, cveryday in the Reform
Cominitice wy friend the fon'ble Siv William Marris Mmaolf says to me:
“Oh, youn cinnot place Bihar an! Orissa on the ssmo level as iho Tnited
J’rovinoes whic have a Presidency Government . .

. The Hon'ble fir William Maxziu:—"I do not think I have
aaid sc.” ’

© Whe Hon'blc Mr, SBac’ chidanands ;‘inha :—“That is how I
have understood him to say. esch time, Jt seeiis to me very hard that when I-
urgo that tha conditions in Bihar and Orissa arc in all respects similar to those
of the United Provinces, it should be said ‘ Ob, Bibar is a mere provincs,” but
when il suits his purposes, ho says that Agra and Oudh are u presidency!

“8ir, I am gratified to learn ‘hat ab present there is no distinet indieation
as to what His Majcety’s Government will do in the matter of reorvitment
of Goveruors in Bihar and Ovissa, and T hope that if this discussion to-day will
lead to no othier result, it will at 1~2¢t do this, that when the papers reach His
Maje.iy's Recrotary of State, he will appreciato our difficulties in Bihar and
Orissa and be il onconrags our d:5ire that we should aleo hava the benefit of
haviog from ¥ngland Governors like the other preside:nies, But when the

oy of the Rihar Gove nor iy v.ised to that of the Governors of dMadras,
Bengal ard Bumbay, the:a will be a groater chanoe of Bi" w and Orissa gotting
ity from Fngland twen. who are in public lite, and the statis of Lits province
will naturally b impioved, Ithink that the Hon'tle .- William Marris,
inapile of deiivering & cou-fliatory speech—1 quite appreciate thoe spiritof it but
not its substanoe-—has 1.4 succeeded ju convinging me.” 1, thorefers; feel thot
T should ask that the votee of this Council showld ho recor’ed in Ehis pari‘cular
matter.” X ,
Phe: motion was put and deciared negalived,
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'.I‘he, Won'ble Vv, Sachehidaanads Sinba 1 —“1 want adivi-
sion, Bir.”

The Vlce-Fresxdeut —~“Does the Jow’bie Mewmber wish lo pross
for a ‘division ? ” ‘

Ch Hon‘ble Mr, S&ohclndwmnda. Sinha :— 1 think, Sir,
this is an important matlor, and I would like to kuow how I stand in this
roatter ou = division bring taken.”

e Gouneil divided as follows :—-
. dwes--13. _ Noes—3Y,
Riy Excellency the Commander-in«Chiof.
The Hon’ble Sie Glaudo Hill.
Sir Georgo Lmwades,
Sir George Darnes,

The Hon'ble My, 8. astri.
Mr, B. N, Sarina.
Mir Asad Ali, Khavn Baliadur.

n
»n
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" Mr. E, H. Jnffor. ” Sir Willinw Viacent.
" Sir Fazalbboy Currimbhoy. " \:’l‘ Shad,
» M Sir Ramyal Singh " Sir Avibar Audsre
» Nawab Ali Chaulhuri, Kbau ;: Sir Thomas Holland.
Bahadur. -, M. W, L Crom,
Mr, 8, Siuha, 2 Mr. C. F. deo 12 Yosse.

Me. E. M. Cook.

no Rajnof Rasiku. : " Mr. H. Sharp,
” Cbaadbri Mubsmmed lsmail | * 'y Mo'&‘gm'sou.
- Khan, 4 »  Mr ALH, L.
» Kbap Bubib Shal Nawex Bhuto! » Sir William Marris.
1] *Mr. K. K. Chiands. . < » RLIL Ré Al %m!t.lfred B L
. " #j.-Qenl. Bir iugley,
” Babu 8. N, Baperjea. " Mr, B, Burdon, Biey
. s - Bir 8iduoy Crookshank,
»  Mr. H. R, O, Dobbe,

Sir John ¥¥ood.

Sungcon-”mnl W, B, Ed-varde,
B. L., M. Chnl-chj‘ae

Mr G i Clarke,

Mr. H, Monarieff-Smith.

Mr, A, I’. Muddiman,

" Mr. O, &. Barron.

o  Mr N. ', Marjoribanks,

. Mr ]\ (.u e

w Mz L, F, Morshead.

Mr. C. A. Kincaid.

My, P. J. Q. Pipor,

Nr. H, A. Caszon,

Mr. A, J'. Nelson.

Rai Sahib Seth Nztly Af:1,

Mr, Mr, B. C. Allen.

Mr, Q. . B. Chuistia,

Phe Resolution was therefore rejected,
The Cour-il then ndjowrned il Monday the 28cd Fehraury, 1920,
ai 11 o'clock,
A, P MUDDIY "N,
Scerelary to the Qovernmet ¢f Tndi,
. Legislative Depa-tment
Peinr:e
The 1st Harch 1990,
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